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Notes Io 	o Registry Date Orer ofTrj T T.' 

t 
'Ths aprcanon i s 111 	140 7.2003 Present : The Hon'ble Mr. JusticeD.N. 

hi 	 . 	 Chowdhury, Vice—Chairman. 

.1•: , 	
The Hon ' ble Mr. N.D. Daya,l, 
Member (A). 

br ud 
vide 	 None appears for the applicant. 

• Dated......./T/ô.9. ) 	 Put up again on 22.7.2003 in presenc-e----' 
of learned counsel for the applicant. 

1 	, 	 Vice—Chairman 

L'41-~ 

mb 	 . 

•.. 

S 	 I 22.7.2003 	Heard Mr. I. Ahmed, learned counsel .for the applicant. 
Issue notice to show cause as to 

;.why the application shall not be admitted. 

• List on. 25.8.2003 for admission. 

J/& dcf 
6%pdt 	I i4 

4ber 	 Vice-Jhairman 

mb  



----- 

-4hjL 

WZ,  

t,{1L& 

/Jt WWo 
a/dr 

25.8.2003 Present : The Hon'ble Mr.. Justice 
D.N. Chvdhury, Vice-Chairman. 

The Hon'ble W. K.V. Prahaladan, 
Administrative Member, 

Heard Mr. I. Ahmed, learned 

counsel for the applicant and also Mr. 

A. Deb Roy, learned Sr. C.G.S.G. for 

the respondents. 

The application is admitted. 

Call for the records. 

List again on 25.9.2003 for 

orders. 

Member 	 Vice-Chairman 

me 

25. .9... 2003 	It has been stated that weitten- 

statement has been filed and the appli-

cant received the same, Office to act 
accordingly. 

Since pleadings are complete, the 

case may now be listed for hearing and 

the applicant may file rejoinder, if 

any, within two weeks from today. 

List the case for hearing on1  29. 
10.2003. 

1 

)o C\. 

k'J_; 	AILfY). 

Member 	 Vice-Chairman 
bb 

29. 10. 2003 
	

None appears for the applicant. 
List the matter again on 8.12.2003 

for hearing. 

- 

I 	 J 
	

Member 	 Vice-Chairman 
b 

L- t'- 	L4AA 
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O.A 41 152/2003 

25.2.2004 Present : The Hon'ble Sri Shnker Rau, 
Judicial Member.14 

 

• 	 The Hon'ble Sri K. .Prah&ada 
Administrative fmber. 

Heard learned counsel for the 

parties. 

• 	The O.A. is disposed of for the 

reasons assed in separate sheets. 

Nmber (A) 	 ?mber (3) 

bb 

..•' 

I 



CENTPAL ADMINISTRaTIVE TRIBUNP.L 
GUWAHTI BENCH 

t: 1 	152 of 2003. 

D1TE OF DECISION 25.2,2004: 

• 	 Ahm 	 •• ,• ••• 
.. . . pPLICAi(s). 

o •; 	0 ..
0 	 . . . . . . . 	 . . . . . . . . . . . ADVOcATE FOR THE 

APPL ICAi ( s). 

-VER5US- 

• 	• •••••• ••• ••O••• ** O* ... *b*.*S*.**•• . . .•• •. . * . RESPONDEI\Ir(S) 

•  t )4r. ... pJ• F(PY.. 	.ts 	• . . • . . . . . . . . . .. .A.DVOCATE FOR THE 

RESPONDENT(S). 

THJ 

THI 

NBLE MR. SHANKR RAJU, JUflICIAL IVEMI3ER. 

N'BLE 'f. K.V. PRAHLAOAN, ADMINISTRATIVE AEMBER, 

Whether Reporters of local papers may be allowed to see the 
jjCudgment 7 

To bp. 	to the Reporter or not?  

Jhethsr their Lordships wish to see the fair copy of the  
Fudgment 7 	v' 

thether the judgment is to be circuiatcd to the other Benches ?  

udgment delivered by Honb1e I4ber (J). 

/ 
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GENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.152 of 2003. 

Date of Order : This, the 25th Day of February, 2004. 

THE HON'BLE SHRI SHANKER RAJU, JUDICIAL MEMBER. 

THE HON'BLE SHRI K.V.PRAHLADAN, ADMINSTRATIVE MEMBER. 

Md.Jalaluddin Ahmed 
S/o Late Kalimudc3in 
Viii: Gadaijhar 
P.S: Dalgaon, Mangaldoi 
Dist: Darrang, Assam. 

By Advocate Mr.M.K.Mazumdaf. 

- Versus - 

Union of India 
Represented by the Secretary 
to theGovernment of India 
Ministry of Communication 
New Delhi. 

The Post Master General 
Assam Circle, Dibrugarh 
P.S., P.O., Town & Dist: Dibrugarh. 

Superintendent of Post Offices (By name) 
Darrang Division 
Tezpur - 784 001. 

Post Master, Mangaldoi 
District: Darrang. 

By Mr.A.Deb Roy, Sr.C.G.S.C. 

Applicant.- 

Respondents. 

0 R DER (ORAL) 

SHANKER RAJU, MEMBER(J): 

The applicant impugns respondents order dated 

6.12.1999 passed under Rule 19(1) of the CCS (CC&A) Rules, 

1965 compulsorilyretiring the applicant from service. The 

applicant also impugns the inaction on the part Of the 

respondents by which the appeal preferred against the 

compulsory retirement has not been dispensed with. 

1. 	 The applicant worked as Group 'D' employee. On 

account of his detention in police custody for exceeding 48 

hours, he was placed under suspension on 2.7.1998. An 

enquiry was ordered on 8.1.1999 under Rule 14 of the CCS 

(CC&A) Rules. However, the same was dropped on 12.8.1999 as 

the applicant was convicted of an offence under Section 

353/323 IPC by an order passed on 23.7.1999 by the CJM, 

Mangaldoi. 

Contd./2 	
/ 
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By a show cause notice dated 12.g199 	undêr 

Rule 19 of the CCS (CC&A) Rules a punishment of stoppage.of 

next increment for two years was proposed. This has been 

responded by the applicant. By an order dated 6.10.1999 

aforesaid show cause notice was dropped. By a show cause 

• notice dated 20.10.1999 a punishment of compulsory 

retirement has been proposed.As the appeal preferred against 
before the- 

the punishment was pending/Chief JUdicial. Magistràte the 

respondents compulsorily retired the applicant. 

However by the order dated. 10.4.2002 in appeal 

the CJM, Darrang, Mangaldoi acquitted the applicant 

honourably from the charges. As the 	. ppeai. rema.inçS 

pending and is still to be disposed of7 the present O.A. has 

been filed. 

. 	The learned counsel 	for the applicant, 

Mr.M.K.Mazumdar raised sevaral contentions to assail the 

order but at the outset acquittal order passed under Rule 19 

of the CCs ( cc&s) Rules is to be set aside havingrendered 

nullity. 

On the other hand, Mr.A.Deb Roy, learned 

Sr.C.G.S.C. for the respondents, vehemently opposed the 

applicants' contentions. However, Mr.Deb.Roy acknowledged 

that the appeal is still to be disposed of. 

We have carefully considered the rival 

contentions of the parties. The Hon'ble Apex Court in its 

judgment passed in Union of India & Others vs. Ramesh Kumar 

reported in 1997 5CC (L&S) 1774 held that on acquittal by 

the Appellate Court the issue regarding re-instatement would 

have to be considered. 

Having regard to ibid as we are satisfied with 

the acquittal of the applicant in appeal honourabl4 and on 

merit, the stigma attached to the applicant due to his 

dCttion is obliterated. The very VvidteezYtA_on of the order 
tJ 

passed under Rule 19(1). of the CCS (CC&A) Rules ibid .* 

- 	 Contd./3 
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is ceased to exist. 

8. 	 As we find that the appeal preferred against 

the compulsory retirement attaching copy of the appellate: 

order of acquittal is still to be responded to, the O.A. is 

disposed of with a direction to the respondents to dispose 

of the pending appeal of the applicant having due regard to 

hishonourable acquittal. and also our observationsmade ibid 

by a detailed and speaking order to be passed within three 

months from the date of receipt of the copy of this order. 

- Copy of the order.td be kept in file.. 

K.V.PRAHLADAN ) 	 • ( SHANKER RAJU 
ADMINISTRATIVE MEMBER 	 • 	 JUDICIAL MEMBER 

• 	bb 
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IN THE CTBAL ADMINISTRATIVETRIBUNA: : :GUWAJ-IATI BENU-! 

GUWAHATI 

OIGINAL APPLICION NO O3 

Sri Jalaluddin Ahmed.... 4 ,  Ppplicant. 

-Vs-  

Union if India & irs: ,Respondents. 	' 

Applicant made for setting aside and grass  
quashing impugned order flo,P8-A/Assult/98 dt6-J.24 
issued by Respondent No.3 thereby ordering conulsey 
retirement of the applicant —inpugned order is perse 

illegal, patently axbitraryApplicant was a grade D 
employet of postal department at Tengla • A conpláir 
was lodged by Post master of Mangald.i against th 

• 

	

	applicant Police registered case GR case Ner2s7t • 0 

U/s 353/323 IPO. Applicant was arrested and 

from service - Suspension was revoked vide order 
dtd -ThHe was convicted by Chief Judicial Magitrate 
xDepartmental Proceeding wá5 initiated and droppe1 

vide order 	_dtd 	jkgain suspended 
order _j- to 	jpplicant preerred appeal again'st. 

his conviction before sessions Judge,Darrang being 
fpp1 J.L 	(./and the conviction was stayed- --Respódent 

vide order 	—i-19 	sent the applicant on 

Compulsory retirement without any financial bethefit 

contd, 

I' 

.- 	 "I 
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At 

— 2- 

The GR case NoJ_Was remaned by 
 

Sessions Judge vide order dtd.-1 

for 	fresh ttial 	 ppliCant was acqui... 
• 	 - 

tted on 	 4. 2-02- He applied for review of 

this case before Respondent vide letter dated 

_ 	action from the Respondent — 

• 	 Respondents action are in violation of Article 

14 &311 of the constitution of Thdja and Rule 

14 and 19 of the 	GG&(CCA) Rules 1965 and 

other provisions —Action is patently arbitrary 
liable to be set aside 	Reinstatement,Arrear 

of pay and other benefits,Gosts etc claimed— I 	, 

Pppli C ant h as become 	l — Hepu lling 

icksaw,Thalas 	• and wife has become maluct  

maid servant in other household, children are 
off scho.l 	Needs immediate financial aid; 

1 •- 	
a 

I- 
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IN THE CENTIW.. ADIV'1NISTTIVE TBIBW&j : : :GUWHATI BENCH 

0BIGINj APPLICATION •. 	/03 

B E T,W E E N 

Md' J alaluddin thmed, 
S/C) Late Kalimuddin, 
\l1 Gadaijhár, 
P., Daig. an 

Ma.galdei, 
Dist, Darrang, Assam 	... APPLICANT 

E RS U S - 

IW Union of India represented 
by the Secretary, to the 
G.vtf India, 
Ministry of Cmurninication, 
'New Delhi .; 

2 0 ':. The P.st Master General, 
Assam CLrcle, Dibrugarh, 

P.s. T.wr &. ristrjct, 

v'3ei Superintendent of Post Qffj ces(By nate) 
Darrang Di vi sion, 

H 
4. ,  Post Màster,Mgali, 

Di stxi ct- Darrang 	, 	••• REPONDENTS. 

DETAILS OF APPLICAT... 

V 

c.ntd.2 



402. 

4 

PAKfIQJLABs OF ORDER A3AINST WHIGi. APPLICATION 
U,s BEENJvLAPE  

This appli C ati en i $ made ag ath st the •rde r 
NFu.81/Assau1t/98 dated 6-1299 issued by 

Superintendent of P. st Of fi Ce, Darran Di vi sun, 
Tezpur ,by vtiich on order was issued that the 

	

applicant ,Gr 'D' Tangla 	(now under Susension) 
be retired csnPais.ri1y from service with irméiiate - 
effect and all ether erder5 issued by Bespondent 
in the matter of Disciplinary Proceedings initiated 
against the appicant and this application is aise 
made against the arbitrary action of the Respondents 
in suspending The applicant and denying him even 

sub,stance allowances and also for denying arrear of 
pay & other financial benefit . 

2 	The apUcant declares that this Hen'ble 
Tribunal las get juxisdictj0n to adjudicate the 
matter in regard to which this application is made 

3: 	 41TION 

The applicant further declares thattis 

applicatien is well within the period of limitation 

prescrjed under section 21 of the Aduinistrative 
Tribunal Act, i985. 

FACFOF 	 CAS E  

41) 	That ysur applicant is a citizen of India 

and a permanent resident of Gadaijhar village of 
Mangaldei , Assam'. The applicant joined services 
in the postal department in the year 1966 a'a 

contd.3, 

I 
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Group 'E' Empl.yee and thereafter he was allowed to 

•ffjciating in the Group 'D' cadre on Ad-b.c basis 
by, the Respondent No13 vide his letter dated 22.4-87 

subsequently the applicant was selected and acproved 

for app.irttment in Group'D' cadre in Darrang Division 
by the aesp.ndent N..3 vide his letter dated 21157 

after h.lding departmental examiaatisn and the ali-

cant was posted at sDI, Mangaldoi.. 

A c.py if appointit letter dtd, 
22.4-87 & 25.I1,47 is annexed herewith 

- I 	 and marked as 	I&IA 

4 	That thereafter the post 5ter,Manga1dUi 

He ad Ps 5t Office vi de hi s btter d at ed 27-6-92 

appointed the applicant in the GrouptDt Psst in a 

quasi Permanent capacity with effect from 2912..199 

after having satisfied with the quality if wrk, 

conduct and character of the applicant 

A copy if the letter dated 27-8-92 

is annexed herewith and marked as 

A14NCURE .Ii 

443 	That since then, the applicant dischaed 

his dutied to the full satisfaction of the 5eri.r 

authorities without any blemish In the yea 1997, 

one Sri P.K.Das 1.ined as a p.5t Ivster at Migaldei, 

Herad Post office and started ifltreatiflg the applicant 

from time to time on one pretext and an.ther. On 

29-6-1998 the said p.5t Waster lodged a false case 

before P. lice and made the app li cant .sAted and 

kept in Poli ce Cu St. dy from 29-6-1998 to 4-7-1998 

c,ntda4. : 



4. 

and hewas suspended by hiL vide order dated 2.7-98 

and 29-7-1998.. 

A copy of the suspensi.n •rder 
dated 2-7-98,29-7-98,30-7-98 and 
3-8-98 is filed herewith and 
marked as Annexure III & 111-A 

I-B and III-C. 

	

4,4. 	That the applicant '- submits,he also 

did not recei ye his pay for the period fz.m 21-8-99 

to 11-9$ without any reasons at the jnstane of 
the ab.ve pest master.' 

A copY of letter dated 8-10-97 and 
reply dated 14-3-98 i s filed herewith 

and marked as ANNEXURE IV & i'V.t 

	

4.5, 	That the said suspension was fin$\ revoked 

by the  1st Master vi de his letter dated 9-9-98 and 

the applicant was transferred to Tangla S.O. 

A copy of the revocation letter 
dated 9-9-98  filed herewith and 

marked as ________ 

	

4.6. 	That the suspension order dated 7.98 has 

been revoked by the P.5t Master Mangaldoi vide order 

dated 9-9-98. 

, 

c.ntd,.. 
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5. 

4,7 	That in the meantime, a departmental 

proceedings was also initiated against the applicant 

and the Superintendant of Post Office,Darrang Divisien 

Tezpur vide his order dated 8-199 appoi*ted one 

Sri M.C.Kali ta as Inquiry offi cer to enquire into 

the charges alleged against the applicant andi' the 
applicant meanwhile vide his letter dated 23L12,198 

denied the charges levelled against him, 

A copy of letter dated 8-119 and 
23-12..98 is filed herewith and 

marked as ANNEXURE VIIL 

4.8 	That in the meantime, the thief Judicial 

Magistrate,Darrang at Mangaldei vide Judgment dated 
23-7-99 convicted the applicant GR No.525/98 under 

Section 353/323 Cr

*
IPC and sentenced him to a fine 

of P50/- U/S 353 IPC ie default 3 ,.1 for one ucnth 

an d a fine of s,:2e0/_ U/s 323 IPC in default s.:I. 

for 15 days  and immediately after conviction the 
Superintendent of Pst Office, Darrang Divisiin, 

Tezpur vide his order dated 12-8-99 dropped the 

Departmental Proceeding whichwas parallaly dravn. 

A copy of letter dated 12-8-99 is 

filed herewith and marked as 

JfiEXURE1X. 

49, 	That The Respondents without holding any: 

departmental inquiry, violating the principls of 
natural justice c.nteiplated to impose a ntn.r penalty 

contd161 
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6. 

U/R 19 of their CQ$(GG & A) Rules 1965 and acc.rding 1Y 

served a show cause notice vjde memo Ne.F-8-1/Assault/98 
AV 

dated 12-8-99 and in reply,that the applicant sent 

registered letter dated 27-8-99 stating inteEalia that 
he badfiied appeal, against the judgment of learned 

GJM ,Mangald.i ,dated 23-7-99 and hope to get acquitted 

and the matter is subj udi ce, however the appl. cant was 

again suspended vide letter dated 6-10-99 by the 

Respondent No.3 and proposal for imposition penalty 

was dr.ped •  

A copy of the letter dated 12-8-99; 

27-8-99; and 6-10-99 is fled herewith 

and marked as NNEXURExç.XiiXtfji 
respectively • 

4 0 JJD. 	That the Respondent again served a show 

cause. Neti cc No • F-B.- 1/Ass ault/98 datd. 20-10-99 
proposing to inpose to applicant the penalty of 

"Compulsory Reiement" from service with ininediate 

effect and the applict vide letter dated IL-11..99 
ininediately replied the same but without effect and 

44-.. 	abtrar1y and the illegal manner in 

violation of CCS (CCA Rules ,1965 and principles of 

natural justice and the provisions of critjtutjri 

of India vide order N,.F3..1/Assault/98 dtd.6..12-99 
the applicant was retired conpulsexily from service 

with immediate effect 

copy of show cause dtd 20-10-99 ,reply 

dt1 11-IL.99,  letter of subsistance 

allowance dt. J,.IL.99 and reUi'-

•rder dtd.6-12-99 filed herewith and 

marked as ANNEXURiV,XVI,XVII, 
It 

respectively. 

can td.7 
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7. 

4,11 	That the above order of compulsory 

reti rernent is p atently arbi trary and whi msi ca]. 

sicnce the appeal against the Criminal case was 

subjudice before 3essi,ns Judge and earlier order 

of learned CJ .M. was stayed ,Therefore the 
applicant preferred a review petition before the 

Respondent vide letter da 1 '.12-99but no. action 

was taken. 

A copy of review petition dtd. 

17-12-99 and dtd 6 -5-2000 is 

filed hered.th and marked as 
YU 1E k 	re sp e ct3. vely. 

4 0 129 	That the Respondent did not review the 

compulsory Retirement order, but meanwhile the 	) 
learned Sessions Judge delivered Judgment on 	 - 

18-1-2001 in Criminal appeal No 20(D-3).f 1999 

remanding the ease to Oief Judicial Magistrte 

for re-trial and learned thef Judicial Magistrate 

delivered the final judgment on 10-4-2002 and copy 

received by applicant, lawyer on 24-6-02 and 'the 

app U cant received the $ aIIe on 20-7-2CO2 ; in that 

Judgment the learned Chief Judicial Magistrte 

Darrang held that accused 3 al aludin Ahmed i jot 

guilty of the offence under section 353/323 of the 

Indian Penal Code and he is accordingly acquitted from 

the alleged charge The accused is set at liberty 

fo it hwith, 

V 

contd.8,. 
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A copy of learned thejf Judicial 
Magistrate,*arrang' s jdugment dtd •  

23-.7..99,learned Sessions. Judge 
Judgement dt.JB.-1Ol and leard 

thief Judicial Maggist.rate,Darrang 
final Judgment dt. 24-6.-02 is 

filed herewith and marked as AUNEXURES 

XX I,XXI ,XXIJ, respectively.M 

4,13 	That thereaft , the applicant bein absolved 

from all the charges preferred representing before the 

Respondent for re-instatement vide letter dtd, 22-7-02 

and dtd 7-12-02 and 20.1.03 also to release all his 

outstanding dues but no avail. 

A letter dated 22-7-02 & 7-12-02 
(both written in Assamese)translted 

and a letter dated 20-1-03 is filed 

herewl th and marked as ANPJR J 

ar4 xxv: respecti vely1  

.4914,, 	Tb at the ap ph cant humbly states th at he was 
first convected by the learned Chef Judicial 'Magistrate 

Mangaldoi on 23-7-99 and against the conviction hre 

preferred an appeal before the Sessions Judge ,Darrang 

and during pendency of the said appeal he was placed 

under suspension by the Bespondent vide memo no P8-11 

Assult /98 dt, 6-10-99 and after that he was ahlowed 

to draw bialf salary from U..l0.-99 till his cnlusory 

reti rement on 6-12-99 and there after %'• p ayuent has 

been made to the petititi.ner till this date,i 

contd•9 
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9, 

4.15 	That the applicant was appointed to 
the post of Grup'D' Cadre on 15-11-87 after duly 
held departmental examination conducted by the 

Respondent No;3 and since then applicant continued 
to work in that post with effeciency and to the 
satisfaction to all and also without any blemish till 
29.6-98 when a false complaint was ledge against 
him by Respondent No4 his superior .fficer 

Mr, P.X.Das,Post Master,Mangaldoj Head Quarter 
(new retired) and accordingly he was placed under 
suspension on 2..7-98 and the said suspension .rder 
was however re'mked in 9-9-98 and thereafter the 
applicant was transferred to Tangla, $ .an 23-7-99 
the petitioner was convicted by learned thief 
Judicial Magistrate,Mangajd,i in G.R.Case No.525/98 
U/s 353/323 IPG and t-1iere after 	on the áasi $ if the 
said Con vi cti en, th e dep art mental p rice edi ng was 
dropped on 12-8.99 by the Respondent and a Proposal 
for iu.sition of minor penalty for stoppage Of his 
next increment for two years witut cumulative 

effect was made after that on 6-10-99 he was again ,  
placed under sespensi.n by the Respondent No .3 bit the 
penalty already prep.sed to irp.se on him was dropped 
by the said respondent •; Thereafter the petiii.ner 

was untimely placed under ceffplulsory retirethent an 
6-12-99 on the said ground of his con victi.n by. a 
criminal court and this .rder of c.rnpuls.ry retirement 
was passed during the pendency if criminal appeal 
preferred by the applicant before the court f 
Sessions Judge, Darrang and the said Judge after 
setting aside the conviction and sentence passed 

by the thief Judicial Magistrate,Mangald.j,remded 

the matter to the tra court for deciding the matter a 

fresh and ultimately the (e f J udici al Magi strate, 

c.ntd.1$ 
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/ 

Mang aldei acqul ted the appli cant on le...4-02 after 

finding him innocent.1 After that thepetititoner 

made review petitions before the Respondent higher 

authority in order to allow him to reinst ate him, pay 

arrear salaries and other consequential beei.ts he 

entitled to but there is 'no action on the prt of 

Respondent. 

4.16, 	That the applicant has bec.me a 

he undertook pulling recksaws ,thallas,etc,his wife 

has become a maid servant in ether house hold, he Was 

to put off his three miner daughters from school, 

Thus his financial plight is beyond Oflê'& apprehension, 

all this due to theiase,arbitrary,malafide actions 	- 
of the Respondent. 

40 17. 	That be action of the authority is patently 

arbitrary, abuse of power and in total violation of 

C*nstjtutien of India and CCS(CA)Rules 19650 

4.18. 	That the applicant states that he i 

entitled to rejirbursement of legal eense, 

4.19. 	That underthe circumstances states 

the Hen'ble Tribunal may be pl4-te  set aside 

the .rder dated 6-12-99 issued by the Respondent N4,3; 

4.20. 	That this application is made b.nafide and 

for the interest of ustice,. 

5. 	GRUNDS RR BELIEF WITH LL PBOVISIONS 

Q. R  Q.0 !:i 
h 

centd, 11 
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5,1, 	For that the disciplinary authority 
c.mnttted inanefest error of law apparent on the 

face of records in compulsorily retiring the 
applicant • On the basis of some vague and wild 
allegations not substantiated by any facts. 

Therefore, the impugned order dt 6-12-99 isJjabje to 
set aside and quashed, 

5.2,: 	For that the applicant has been 
descrjn.nated in Violation of Article 14 of the 

Cst1tutj0n of India , in as much as, the applicant 

has been single out for'sh treatment. 

5.3. 	For that the impugned action of the 

Respondent is in clear violation of 4rtic1e 

311 of the Constitution of India as there was 
no departmental enquiry and he was acquitted from 
Criminal Charges, aught to have been reinstated, 

5.40 	For that the impugned action in retIring 

the applicant compulsorily have been denied In 
gress violation of Rule 14 of the CCS(CCA) Rules 
1965 

5.5. 	For that the desciplinary authorit y h acte d 

ellegally; therefore, the inpugned order is not 
legally maintainable and the same is liable tobe 

set aside and quashed 

For that the applicant was suspended ttce, 
desciplinary proceeding was dropped, he was  show 
cause for minor penalty and ultimately in the face 
of stay of lower Criminal Gourts Judgment he was 

can td4 12.., 



12. 

ordered to compulsorily retire , this ShOWS 

complete lack of mind, abuse of process, 

arbitrary, whimsical attitude of the Re•spondnt 

towards the applic ant, hence inpugn•ed order is 

liable to be set aside and quashed. 

5.7. 	For that if an ppeal/Revision in ' 

higher court against convictien,-c--u--- 	and 
the Gevt.servant is acquitted, the order 

inposing of penalty on him on the basis of 

conviction , which no longer stands,becernes 

liable to be set aside, since the applicant 

is acquitted by learned 	/1TI order of 
compulsory retirement iJ.Tab1e to be set aside 

in not doing so the Respondent acted in arbitrary 

manner and committed gross abused of pewers 

508.0 	For that the applicant has been des. 

criminated in vielation of Rule 14 49  and other 

provisions of the CS((;GA)Rules, 1965 and the pro-

siens of the Constitution of India, 

5.9 	For that the Respondents have violatid 

the administratives fairplay and has displayd 

.bj e ct a rbi tr anne s s in ret i ring the app 11 cant 

compulsorily and denying financi4 benefits 

to him.. 

coritd1  13 

p 
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6 0 . 	 DEAILSOF REMEDIES EXiADsTED 

The applicant begs to state that he 
as exhausted all remedies availle to him 

and there is no other alternative remedy than 

to appxach this Hon'ble Tribunal by way of 

filing this application. 

74 	 THE MATTER NOT PREVIOUSLY FILED Oi 

PENDIN3 BEFORE ANY OTHER URT. 

The applicant further states that he 

bias not previously filed any Writ Petition, 
application or suit before any court or any 

authority or any ether Bench of This Hon'bie 
Trial reg ardi ng the g ne vance s for whi ch this 
application has been made and they are pendirg 

• 	 before any of them . 

• LIEF SCUGHT FOR 

Under the afresajd circumstances the 

applicant prays that the application be admitted 
• 	 records be called for, and after hearing the 
• 	parties and on causes shown and on perusal of the 

records be pleased to grant the following reiefi 

To set aside and quash the order No4 
F 8-1/Assault/98 dated 6_12_1999:.- 

8 0 2w 	To pay arrear pays and other fanci1 
,benefits; 

st; 

8.4k  Any other reliefs entitled to 

Contd,J.4 

I 	• 



4 

14, 

90 	 MIERPAyED 
V 

Pending dispsaj of this appliáati 

prays that; 

9.1. 	Further, the ConpUlsery retirement 

eixier No.P8...1/Assaujt/98 dtd..612-9 

(Mnexure) be stayed and pay salary 
• t 

lo. 	The appli cSitien has been filed through 
Advecate 

11• 	Particulars of I.P.o. 

i) IPf1NG:_PQ49c9ç 

Date sfIssue/7 

Issued from 

i v) Pay able at  

Verifjcatjon ., 

/7 

y 



15. 

I Shri Jalaluddin hrnd son of Late 
Kalimuddin age 	years, resident of Gadaijhar 

H 	 village , P,L Dalgaon, Mangaidoi, District Darrang 
Ass am do hereby verify that the contents of 
p ara s_.--  
are true to my personal knowledge and paras 

t0_Li.2_ô 

believed to be tnie on legal advice and that I have 
11 	 net suppressed any material fact. 

42 

DateJTT2 	 Signature of the ipplicant 

PlaceO-01 	(/ 

I 
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EPATI'1ENT OF POTh 
OFFICE OF Ti 	UPDT OF POST OFPtCES: DAflA1G DWIION: TEZPIJR 

1' erno N • El / IV 1i I c/Oh It 
	

Dated .t Tezur the 22-4-Er' 

t, P- j15 
if.iciting in the Grop ?DO onfte on 	jbasiej. Uoted 

tie unit Shown against their ntie. 

Ui 

4 	 . 	 d All, EDA Chqukh t 	SI T2ngl. 
( 	 or) 

\J 	Tjbangaid, EDDA Kalaerukhand .a - (Miss,riri) SDI/T. 

Jiudn AhCd,EDDA T1gon 	- (Hatig?lrh) 6DIV 
Panbtri) 	Dhekirju1i 

..b3u1 Husin, ]DDA, Chamuap 	— 	I/iang11,ldaj. •' 

( NL)) 

. bra. 1nik JIs, ELI'C Atterikht 	- 	f)I Mg1t'1rti 
(Offg. as Rner Atrikhr.t 

D1nrkuchi line) 	 - 

l- Iill 
btrma) 

' Sup,'it. of Poet Offices 
rrtrg Divisi0n 

Tez-78400j. 

JDry t0 :- 

1 • The F)I 

	

for iorzirtion 	neces ry rtc  tion 

The ]M Tinia fo inforntion afli ri/a. 
The Offtcia)s ccernocl. 

1 	 •1 - 	 • 

upr1t. of Post Offic- 

	

• 	 rrtflg )ivision •  
'Tepu,-784OO1. d' 

• 

1 	••\ 

4 

I 

- 	 - 

- 4 	— 



2. Tez ,-5 

Tez -.7 

4. Tz 

LZ -11 

'-13 

7,, Ttz -16 

3. Tez -13 

9, Tez -31 

10 s  Tcz -.33 

11. Tez -38 

NOW ) 

• 1• • 

2' 

H 
;Ajj, NT OF POSTS 

OF?Jc OF T sU, OF PQbT OFFICES;: DAG DN: TEZPUR 

JO, BJ/I'f/xaflV87 

As a result of 11'ac 	test held on 22-11 .87 at ItLIzIlIt epu the foi10wr E,D, Employees are selected and approved £or 
in Group 'D' Cadre in Darrang Division and aJlotted to the Units sh 	ag,,.Linst each. 

	

Rofl No, :ame & Office 	Commuty 	Name & Unit in 
1. Tez 4 

.L t'(ajbangs 	0/c 
 Madan 
,*Keherukunda  

Dated at Teztu the 25-11.37 

Shrj Khagen Sarxna 
Peoijikajan 0ffg.i"iaij 0/C  

Ja1ajudj 	Ahflied 
Off 	IV1/Peon, Hatigarh 0/C 

Shj Ambjka Sarrna 
Offg.GrDup 'D' Dvj..,Offjce 
Shrj Manjk Das 
Offg 4  G:oup tD' S/C 

Atterj1h 

Shrj. Durgeswar Saikia 	0JC  ED Messenger,00t 	 SDI/Charalj 
Sh3j Tona Rau Phukan 	0/C 	SDI/Charalj ED Packer, arangauarj 

ha Shrj Dhaxiesr hä 	U/C 	SDI/Cj-irj ED,, l"iijikajan 

Shrj. Nikodin Tp0  
EDJ Go 	 0/C 	S/Charajj rrnara 	 Iv1  

Shrj Sure Kalita- 	C/C Off. Postman,Te2.., 
Shri Narendra Kr.3ruu 0/C 
ED 	 S1JI/Tezpur, 

SDI/Tezpur 

fick.  

SPr4/Tai1Q 

Copy to 
 

1. The 
Posaster Tezpur/iv1ga.dj 2, AU SDI(p) of Darran Dn, A. 

The SPN Tangla, Charaj.j, TkIajuli 

J.ndjates coneer.; . s •  

Sd/ (B.C.Roy) 
updt. 
Darrc Dn, Tezpur 

They will Issue posting 
order after observing  
necessary procedure i/r/o 
the candidates a).lotted 
to their 'units. 

Supdt. of PO$t'Ouices 
Uarran DjVjj 3fl  
Tezp_784001 

6-1 

/ 



$ 	Otp3rtrnantr POt3, 
0fl*XC OF TtIt. PO3TI1hST 	

1Lfl Posy JFrxc 

O , ø 4 1/LjcnfPtrnafl 3nd. Cr, 'D 

In PUrBUanCO Of Rule 3 na40r thD S(apory) fluiGei65, Ih Poatmat 	angeic 	HO boing s tp,jj hauing 
rogqrd to the qthljty or WOtk,Cflj 	and 'ahoract'ar 6f thC 
oPficj0 that thuy are  Suitable to ba appotnctJ M th  
Paraenent cpcity tindox Govt .r Xnd.Lajn the poet of Gi.'qr. 	: • 	($i 	?5O12.8? 1B 440) hereby appolnted t 	sfljc in a 
(uaEi Pacenet capacity in the said post 

ith of'fect fro' the dat *houn agein8t each, -• 

ona aicJ das1grtja 	dat (; or e?fect, 

Nile (ant M urthr 	
• 	: 	 • d. ' 	onço1dni MO 

	

2J1d tla1uddin Ahmod 	 .• 
cr,o ',9flgaldai H3 

Sa) 

- Mongeldal HO 784125 • 	• 

concernod, /I 

	

2)P/f at the Ot'fijjø 	
- 	•.••-•;? 

3) 

 

Mangaldpi 

/ 

	

- 	I  

/ 

	

/ 	

a 

- 	 - 	- -_: 	 - 
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I  
DEPARTMENT OF POSTS : INDIA 

OFFICE OF THE POSTMASTER : MANGALDAI HO 

9• 
Govurnment or I d a 

M i n i s t r y of 

ORDER 

	

Whereas a disciplinary, 	ldherc a case against Shri,..... 

proceedingagainstShrt..! 	I 

	

•ir''' 	 pr a c4 	offenc;a is urUer 

invustigation/inquiry/tria.. 

tCcw 	s.i 	( 	r i

ting Nou, 

Authority mr,an authority to which it is subordinate or any oth 

authority empowered by the President in that behalf'), in sxercia 

or the powers conferred by eub—rule (1) or Rule 10 of the Central 

Civil 	 Ruls,195, 

harabyplacea' 

8u3pefl8ifl with-immediate effect. 

	

ithprtci 	.JaXeç thp.dur1ng the period th dor 
a4 

&iell ein in f 	jbuj 	f tsf 
.,,.....,..,......jName anddesignation of the Government server 

should be.. .. ...,.... 	 .... (Name of the place) and the said 

Shri ....................... .......ahall not leave the headquarterc 

without obtaining the previcós permission.of the-undersigned 1  

(By order and in th3ame,of  .th 

President) 

Signature: 

'Nerne and daigrL4!frE*G.L) 
sipending authori 

Zgnt )ion

C.pyto

d 	of the puspendid officer). Orders regar1ing eubeiste. 

allowance admiaeibloJ?j 	 of his eUepsneion 
will 	be 	issu.d"separately. 

—77  

50  

- - 
	 M1 	..,t 	.. 	 -•• 	 - ••. 	-' 	- 

.1 



OFP!RT1iT OF POSTS *INDXR 
0; FICE Of THE POSTtIAS1tR : IIflNCALORI HO " 

-. 

N.. B. /Storf/9—gg 	Dated MsnQaldei, the 29..7..98. 

CORRIGENDUM 

OROR 

The C4rier iriuid vida Memo no, 82/Staff/9H3.419 dat.d 27-99 
4 

may p1 inse hrna f1jow, 

ginst Shr.t 3lalUthiin Ahmd, Cr, 'D' 
MInQC1 ni HP( In rupect of a cximjnal of'fonco is under invsetj- 
gti.n 

And wh;ras the said Shri 3valajuddjn was detained in LWL 
cu.t.d on 	5-98 to4-.7-98 for a period axc.edlnQ 48 (forty.. 
siQht) hourc l  

ttfore the said Shri 3alaluddin Ihmid, Cr '0' 
to hav( been uepended u..f, the dat* at detention, i,a. the 

I to 4,7.99) in terms f Sub Rule 2 of Rul. 10 f the 
TCè(cc; ) Ru1t 1955 and ehall remain under euspanejan until 
furth.i irdr, 

• 	 , • 

( P. K. 
Poatmaster 

- M:gz1dL 1103-78415 0  
Copy fd . t : 

1 1  The o.i.(p), Calcutta for infermetion. 
2 Tha Spdt. of Past Offices, DarronQ Divn., Tszpur for 

.1nf(,rr;,t5an and neceesary action into the matter. 
\ Thp ofricial concerned. 

4 The fl1(/co) Mangsldei HO for nacesoary action. 

5 Spare. 

P. 
Postmaster 
ManQaidsi H0-784125. 

: 	 ;i 	.c• 
IVik! 

) 	 . 	 . 	 . ... 



_____  

/ 

, 	 D&TT, OF POSTi &INDIA, 
OtFIC OF TH SUpixr OF POST ÔFFIC:DAJG I)IVISICII  

Neai No. 	l/Azult/93 	
'Dated at Tezpur the 30.7.98 

Nd JQlikluddln Abmed, Group I D I Mangaldai HO has been place(j under Suapensk.n with effect from 29,6.98 A/N vide Postsjr I ngalciaj. I'lezno No0 B2/t&ff/93 dtd, 29.798. Qurin the period of 8u5pensj-j Ja1acjj A1 	win. dri LUbSistance allowances at an 	equq, to the leave salary admissible to him if h 	on half pay leave or leave on halt èverage pay as the ce my be 
In addition to this he will also draw dearr.es Llwances whith Would hive been admissibie 

to him if he Was on half pay leave or 'eave on half average pay as the cac may be. 

Any other compensatory a1 13warces will alo be 
atmiesible to him from time t time en,the-basjs.• 	pay'. of whj the. ovt servan Wa 	recej,t o-11 the tiate of suspesjon Gbject to the £ulfUment of Qthr COjtj laid down for ti 

	

	 tZ drawal of uch ailowanes p 

,acli claim 
of Subsiatance alljwancos and other 

COrn. pensatory Ofloionceo should be Suppor 	by a certificate by the Govt,  
In any 	servant to the effect that he Ws nt engaged eInployner, business, 	

durg the jerjod profeesj0 Of Ihic 	cl the aj. relates. 

( B. K, Marak ) 
Supdt, of Poet OfZi0s 
Darrang Divi$i,T,. 

) 
Copy to z. 

a 

i) The  ?ostmrjt Mangaldai for fa 
G 	 vrifonnation ani flOC3 y ect10 	 ow of i 

2)J1;ie 	i')Calcutta(thh P. .Manjaj)  
Jalaludc-in Ahrned, Group 90 4) 	 ' 	 flO(ii• U, 8) 

L 	
&/ 	

'' 	 ! 

Ii 
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L(1 

1 	
DEPARfl(NT or POSTS: INOIA 

OrICt OF THE POSTIASTER : MGALo,.r NO 

02/Steff/9E3..99 	Dated Mongldci, the 3-8.98, 

CORR ICE NDIJ1 

ORD1R 

Th 	order ±eaued iido t1,mo No 	02/StI'?/96..99 dtd 297....98 
- 	 y p13e be read as ?ollowa. 

MGngeldal 
Wherao a case acjalnst Shri 3 01riluddin Ahmed p  Cr, '0' HO in respect  of a C

:iminal Ô?Pø5 Is under, 
inveotignt ion. 

And where as the said Siri Jslnluddin Ahmed was detained in Pcilico CUt3tOdy on 296..98 to 4798 for a Period eXceeding 
48 (?artyight) hours. 

16 	 Now therefore, the a4id Shri aje ddjg) Ahmud, 
	'OP 

- 	 4 At' 	 eu8pendod w,ef , 
 96..9B, the date of' dettjg • 	 '!e  of Sub Rule 2 of Rule HØ f1  the CCS(CCR) Rules, 1965 and shall 1"4 

under euspensjn until further order. 

-tL 
(P. 1( Dee) 
Postmaster 
P7argsldaj HC784125. 

Copy ?dc3 *  to i 

The D.ft.(p), Calcuttefor information 
The Supdt. of Pact OVcea, Darrang Ditiiøi, 
Tezpur for informstjond necessary 

action into 
the matter, 

.q- The orriclal concerns, 
; The APm(A/ce) MangeldaHO for flOCeacary actjo. 

( 	' 

(p. 
Postmaster 

figajdcj RO'.784125. 



S - 

(7) 

T 	 * 	Ji 	D 	fl3 
a 	 — 

I~ 

r1 - 

ci J1.oUuddA ih rç 0  D 

S 	 GL 	
C2/St/0/9798 dCtd 0j,AL th 	

S - 

: LicuthjQod 	 rr 	di'y toP 0  

Lp you buen 3CinDd dy or çu 	r  
441 	

atc t ianal boeo wor.2o 0 e 0  thyc mdccd øi 3O.9.O7c; c 000uc t1jrt you ) 	"J 1:un 	nuntd rram dy 	thu uof or thu 
flO3 	ro,:1. 	on tc 	C 

You YOu ho bu ; .1(;C od 	thu 	n :•• 	 tt 
n Cr 	y ,j toL' An tf; tcy 	 -u cu5, tz'tJrt' T;j ubnr:10th 	 : . unt 	 h 	cc Ct j0 	 fQLI Uflzj: 	£L3 1 	3 

(3 th-zc-?or,. d 	Cb1; uithAn 3 th:yu on 

S 	
Postiraster 

( . S. 	• . ) 

	

S 	
Manga1d 7g4l2 	T 

C.; tti 	ah 	 o_ Pflufl 	 - 	
- 

-'nd Jnd flutucor 

- 

TTI I1 



4 .  

TO, 

flon' bl.e P05 	IL 1  c't;pt' Grneri1 fLri1r 
C irrie, Merl] ,lOQt 	 ()jt; j_ z 

tho SuIriI; . kot, n1 rrirl!, 
Div iion, 	ozr. 	

/ 
I:'at;eri 	nc1Iii t;I1e1/ , ti tirchAo . 

Sub .- OT1 receipt o' Py For the pr1oci rrpm 21,/97 to 
/11/97 'nrl hqrc'n'pnt; 	vre by Sri I. 	 kN 

Nqnprj q j li.O. 

JiOnourqbç q1r, 

14 It; 1) 10 p r o j rt 	t vi 1 u mh 1 p 	h r' 5 	Ion T 

ber to iqy herorn you ti 	ro1io,1nr r, 1.Jru,,  for e-ivour or 

your k inn Sn rornrit Ion tinrl 	'prijtp flrrPe1rv 	Ion. 
Thit sir, I hive bpn work in' q2 nI'it. cL'irr1 ]t 

Mant-1i 	inç  

ri ' ri 	flnrj t 	 iflr -iJ ii 5 L. °. 	out 

	

conpIr'v ipInt nin rpnitinQ 4'qr5 	hirierrent 	fln1 

facSnF n lot o trouhip. 1)p7Qflnl '1rcrIpt 1 on. 

2 Thqt S 1r, Sri Pitrn1t r dc On tr1n"Pr from, 

.Ioinorl uinjrht su.ir'1 V5('p M. flifnuniri in .Thrrcr 

ut cri Dfici 1q 	heri orrlprnrj to wotic i 	rrouj fl q nrl I hivp 
hpc-'i or.-'prprl to work a 	ii liLt r'uTIr.l 

3. Aftrr clo5nr ttip office under 1oc qnd k ry by me - 
rl Ddc.i vry oftn riot icerl tlit hI 	fl.loy oflice r.V. 

PrOcrtinime t 11 1ht9T1jje fit iia 	lre-viy been inforn'erl to 
SF_T. to vivOM my repon bj15tp q nIght 

4, That SSr, I .m t1C Only Pirnincr mmbr or my riml.1.y 
c on I t o r ii in r in (mhp rr out; o f  '}i I h tI1 rep rrt; i. rpr r u r'ht rr 

	

tl 	rt rour 	pr Ihotit to he 	t;np 1 -flôr t1e 
circUbinp 1. ,w 1 flr t}P F

)JrN t iI;1 r'itiJ;t PrF ilonp 1tft;1 
my 4 	it V iii qp C,,t1 fIf'•,r , fl1 r,oh It q  Aicti.nc-n or 70 k .m. 

tIr1'1j. Iii tl; rrt f o r th tt'o f rr,.i rimily 

Ptp'lprr. hini born mb im-itp') For COflIriprt ion hut orlio pfrp ct 
-1 q )' 

NOTSUII jTt 

T?ITZ 	
I4(84c 1 rnount of Stamps affixed 	Rs. 

RcccvcdaRcgistcred. ........ (.-rr -.  ......... ......... Iftr 
• 	toStamp 

1 	 ... 	 ?LL 

- i,J2LVL_Si€npirre of ecevzi 7kc' 

Coni el,, • .2/.- 

- 

I 	 j 



/ 
2// C) 

Tit jr, I im rrpt to nf'orm'youtht  I AM Mu911m 

by cistp ,  but 'luriflE '  tTPzafl', I hiii not been qlioier to 

obp iv e' •FAS[' r}u 	 qn wI ich 1s qn int rerAp. pi rt of 

the Mupj.im. written qpplicqt Ion 1ven to PrI flap P.M. 

na]1qi to con1t5er my case but of no efect. F-vM I 

coull not pray 'IP1MPJ' a flight. 

G. I had becfl on meicrii. 1V 	from 21i''/97 to 2ft/77 

an.,l from 6/e/97 to /11/97 till thip r1flt( I hnv o not 

rece1,ei my 1cve 	1ry.frorii 24/97 to 5/11/07  rther 

I 

 

h ive bc'en 	r1jrpct(r1 to 3PPr before mp!iieai bo--i rl 	at 

flir1 	qs per ji!rect ion. On expiry of my mpr1ic1. 

iegv € -nr1 ft er two month 	from the r1tp of i oin inn, !' M. 

111rn1n-if njjrpctps-1 rrc to qpperr herore mpricj hort1 '1hith 

IP P111iP 	,uite irrirul.r. 

Sir?  I 6o hcrphy eiety pr-y you kifirjly to reiJef  or 

boi ri trtpr1 fm11y hqr1emnt qnri trO 1 1]pc fccr by me 
dujy curv1 by SH . Car 	k.'. il.r1i.TJI1 for fwour 

of your it md In forwqt ion fln1 Prnyn1 to cOfliir my rlePl.ocqb lp  
con'11ion. 

(opy rf' mV p'rtir,,lir jflcJoeri 
hrrpviti. 

Enc1ocpr : -  9 (nine). 

Yourc fqlthcuily 

v)1 

1D 	

,ykJ/v14 ~,, 	MiM!p ) 

•i) 1 ewiflce Copy to Ja1.4C. 4rtr Circle Cuh.it 1. 

2) SITZ Drrr.nr, 	Iv iidn, 1 e7,!r for In rormit ion. 
()) 	

/ 

flI 1 IflIr ni 

r 
LT 



ORPRTMENT or POST 2 INDIfl 

Office or the postmaster :malddiHead Po8t ffice 

(1uo to ; 82/Staff/98-99 dated at fngaldeL the9.9.98 

Jhereae sn,order of plscin td. Js].luddtn Ahm.d 
Gi.'O 	Mangaldoi HO under suspension jas made vide this 

• 	 mftice aemo no. 82/Statf/98.99dtd 2.7.98 

New the undersigned' in excexciae of the power cen 
tarred by clause (C) or rule (S if Rule 10 of the C.C.. 
(CCA) of 1965 by revokss. thi said order of Euspansion with 
immediate eff ect. 

PostmaOter(HSQ..I) 
I 

Copy to :1. Thd Supdt. of P.Ds. Urrng Division ,Tezpur 
for infármstion. 
The U.A.(P) t  Clcutts-.12 for information. 

Thn Officlol concereci. 

The APIA/Cso ftngaldoi HO, 

6, 

r 	ç rh e 

: 	.t!' 

M 0784125  

- 	

- 4 - 

-- 
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\U\1Ovi WU WU 9yr 
Ctv- d4J 

vM 	
- 

\k'flA 	LN 	'IVYJ 	 V 	Jt LL-'2- 

( 	 - 

9)
010

A\LM 	 4-A 

k w%rs 
LVJA A 

*i 	 784OOi 

I. 

	

	 Supdt. of Post Offices 
Darrang Division, Tezpur784001 

4 	 2 )  CT 	o' 	ytø Sc, 

I: 	

c 	() 	• 	° 

r.74OO1 

,Supdt.Offices  
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The SuPerintendent of Poat OUja 81  
Darren.g Circle, Tezp*g', P.o. Te*pjr, 
Dtt. 801jtpur (Agse) I 	 - 

3ub 	
written etetesenta 91nt the Artjcj of Cberg. 

Rif 	w Nojc No. 1 ' 8-I/Aju.jt/93 dt. 16/12/9g. 
Dated Tengills, Deooml,' 26/12/98. 

sir. 

• In reapone t your 88vemefltj 	notice, sootre&Pe0 tuJ.iy ex hub1y I beg to gut*jt y 
vritt 	t,tcfl2 	s t0110uz for £tivQu' of your kind 
Cese1t!eti 	fivoubl. ordore. 
1) ThatthO allegtjon mtido grinet ne in ArtI102 of 	 0 

tru* that I hey evep aasáuLtôd Shri P.K. Dan, 
POStAft3ter of MeAgald^1 Rend Poit office on 2916198 	1 -' %W19 I was '(rkin,g there esgrnde #Df 4*pLOySi and 
thereby I have ever Vio1.td the provision1 of 
Rule 3 (ii) 3 (I) (III) of 	(Conduct) Rules, 	H 1964. 

2) Thmt the allegation 
madeagainst NO in Articli of 

Clmr"S No II IS denied by me. It le not true that 
I bva evor committed Mioconduct or 

• 	 ith10 I "a 1.rking as grade 'D' eflPloyee at 
*cAçnldj Head Poet Office. 

3 Thnt the real facts are an ZOlLøg : 
0 rhf'tt.mmecitizenof Indle by birth s, but 

belcm to religious minority, 
it) rit I h"a  JO,1nGdPOBtsl Dortn it i the year 1966 fl gzncle two esPloyas and got The promotion 

Crrdi 'D' omPl.oyoe' iter Pei tho Dp,i't-
nt*l exnainl3tion. 

it during the lest ,longPOrl9d of ssrvic.,. 
I have been djatherj my dutjoe to the xUU 

	- - - • 	 atj0 	
to my aenjor employees and Ojci 	

- - I "

Aclud iAg Post me3ter vithout any ble*j, 	-;• - 	
- Con • 	.2 



II 

9v 

That to my utter surPrisso soon after the joinging 
• of Shri P.K. Dna s, an the Poet rntotor of flangnldei 

Hend Fbat Office in the yenr 1997, I hcd to moo 
ill tr('ritont from the said Postmaster 3hrj P.K. Dn 

• 	 for the reasons beat their to bin. 

The t ithile 2 in is working at Mange ldei Rend 
Po5t Off ice as the grade 'D' employed the anid 
Psnater SIwj P.K. Das did not allow i*e tomov 
8rOund the iøt office freely, to touch the 
furnjure and Paporgi as I em a "t4iya men. 	- 

That although I vats * grndo 'J)' employee I was 
to work as the Vight GuardO nt Mpmoldni 

ReeA P0t office by the eid Postmnstor $brS. P.K. 
Des, lnnPit oX x*y ropreetpi stating my, 
dLZZICUXtLOØ cubittod before hima 

That ithilel was forced to work an the ntht g&rd 
at enldej Heed Ibat off ice s  I yea not nllved 
to observe tf 	(aeje) n1 offer Pmyor (anjI 
during the month of Rjefl in the yenr 1997. 	- 

I 

E) That ultimately I ioU ill and went on)lodionl 
loews with eSect from 21/8/97 to 5/11197 0  1 jood 
my duty on 6/11/97 and ai*mitted fitnosa at1 
eetU.cil aertificnte fron the Doctor itho had troated 
me. But the said Postmaster did not believe ttà 

id Modicel certificate azA frac6d so . aPPemr  
bcoro the )IedtaI Boa rd .  after expiry of two 
months from the dete joining my thty end even 
then my Ze!ve selry hne not been aaritionod end 

That my wife bed iiut,ttted sevarql rePresentnticn 
buforo you iile I .ini on MQdioel leave eteting 
,).Z the ,bove mentioned ngtij for favour of your 
kind information and itecessory aotit*. 
That boring mental egaon.y and torture mntodout 
b the inid Postmaster by wqy of nbove facts end 

 

 
4'  

1.1 
circa:ancoe, I was discharging my duties regulsrly. 
But auddontly * sce was created by said Post 
mn tor on 29/6/98 itle I ws sorti out t)e letters  
of li4mgla near the mail-box nd the sold poatarnater 
Shrl • P.K. Dan ghoutod sUoging as he  Wng thruted 
several belowj an left Sorehead and eye. But it is 

*m. • ••- 4b4i 	u*ntad ntory • It has been 
J 



:! 

JL 

thorit7 about his motivated  

nótiona done egSist a.e 

ftU3t ctid Postim 
1tntian11y 

E$ alXa*ed 	 ud therofor* 
an not Unblo to be puniahed. as proposed. 

Tou are therefore requeted kind1j 

to eccept my vritteA g3tntente as ebova 
and and efter b"ring both 1nc],udtg ay Belt, 

2 may  kiy be eZonerted I rat the *rtioXaa 

t 	orges jmd for  Iftich ect*f k1ndeia, 

• Yours f,jthu11y, 

GrouPD Tangln 



- 	 - 

DARTMT OF POST:INDIA 

OFFICE OF THE SUPDT 
OP POST OFFICS:DANG DIVISION 

TEZPU1178 4001 0 

Dated at Tezpur the 12.899. 
NemO No. F8..1/Assault/98  

Charge sheet 
under Rule-14 of CC(CC&A)RuIe5,1965 

SO issued vide 
against 

this office 
Nd. Jalaluddin Abmed, 

dtd. 
Group 'D' 
16.12.98 

Tangla is hereby dropped as the official wa 
Nc. 25/98 u/S menlo of even no. 

by the 	J,Maflg81dai 
convicted 

Court vide GR Case 

353/323 IC dtd. 23.7.99 Ofl the same charge. 

( B. HAZARIKA) 
Supdt. of Post Offices 
Darrang DivisiOn, Tezpult. 

Copy to:- 
 Md. jalaluddin Ahmed,Gr0UP'D' Tangla, 

Shri M. C.Kalita, SDI(p)Charali & 1.0. 

Shri R.N.ROY, 
SDI()Dhe1ciajuli. He will please return ' 

the documents to this office. 

4)0/C. 

Supdt.'f Poet Offices 

- , 	
Darrang Disi0fl, Tezpur. 

. 
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DEPARTMENT OF POST: INDIA 
OFFICE OF THE SUPDT OF POST OFFICES:DARRANG DIVISION 

TEZPUR7784001. 

Memo No 0  18,1/Assau3.t/98 	Dated at Tezpur the 12.8.99. 

WHEREAS Md, Jalaluddin Ahmed, Group'D' Tangla SO. has 
been convicted on a criminal charge under Section 353/323 IPC 
of CJM, Mangaldai has been awarded a sentence of fine of Rs.5C0/ 

ii. ftve hundred)only in default 3.1 ,  for one month and also a 
ine of Ks. 200/.'.(Rs. two hundred) only, in default 3.1 • for 15 days. 

AND WHEREAS the undersigned proposeaLto award an appropria 
penalty under Rule 19 of the CC3(CC&A)RuIes 1, 1965 taking into 
account the gravitr of the criminal charges; 

AND WHEREAS bfore coning to a decision about the quantum 
of penalty Md. J.Ahmed was given an opportunity of personal 
hearing to explain' the circumstances why penal action shot1d not 
be talc.en against him Ih pursuance of the provisions of Rule 19 
ibid. 

AND WHEREAS on a creful consideration of the judgenient 
order( copy enclosed), the undersigned has provisionally comLe to 
the conclusion that the gravity of the charge is such as to 
warrant the imposition of a minor penalty and accordingly 
proposes to impose on Md.Jalaluddin Ahmed,Gr. 'D' Tangla so the 
penalty of Stoppage of his next increment for 2(two)years with-
out cumulative effect. 

NOW, THEREFORE, Md. Jalaluddin Ahrned is hereby given an opp... 
orttziity of making representation on the penalty proposed above. 

' Any representation which he. may wish to make against the penalty 
proposed will be considexdby' the undersigned. Such a represen-
ttion, if any, should be made in writing and submitted so as to 
reach the undersigned not later than fifteen days from the date 
of receipt of this memorandum by Nd. J.Ahined, 

The receipt of this memorandum should be acknowledged. 

Regd. AID 

To 

Nd. JalaluddiLn Ahxned, 
Group 'D' Tangla SO. 
P. O Tangla.- 

Z C ~~ BR1 
Supdt. of Post Offices 
Darrang Division, Tezpur. 

rA 



To 
The 3.irjneendent of Pct Offices, 

rreng Division, Tezur. 

	

ab z 	*aq cause notice for stoping 
J,ement for 2 years. - 

	

Ref * 	Your letter No. 18-1/As9au1t/98 
dt 12899 s 

sir. 
With reference to the subject cited 

above. I have the honour to inf orm you that 

against the order of conviction U/S 353/323 

i.c.c. made by learned C.J.M Mangakai in 

GR* 525/98 dt. 237'99 I have filed an apaal 

t*f ore the learned District and 3siOn J4.Kge, 

Drreng. Mangaldai (Vide CA=20(D3) Until and 

unless the said apeal is finally disped. I 

am not be considered as guilty and under such 

circumstances de çartnenta I punis hire nt as 

cofl temple ted by you w ou Id te inf ruc t ous • More Over 

I h#pPe that I 'would 	acquitted in apeal in 

the 3ession Jxge ouit 1. Mangaldai. 	- 

Therefore I request you kindly to 
wait till the appeal is dispced of and cblige. 

INDIA POST 	 Yours faithfully, 

I 
\ 

\ 

.1 

- 	 .•--- --•-• 
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	 ALI 

DARTiiT (.'i 1-ObT: INJIA 
C F "K C E OF TE SUJ O 	Ci' C Z' 	 D itiiCi IVI3ION 

1 

pt 

E'3 jj 	8 	ALlsault/98 •. 
. . , s... atei at 'j.zpur 	6.i0,99 

Whereas a disci;1i:iiy;rocceJi;gS araist $Lri....... 

,• is 

therefore, 	u.ersijne i: exercise of 	e 
;ersconferreU by su-ru 	\ 1 ol' Rule 10 ±' t 

........ 
uer 	E1.LLN with io.e1t( fiect. 

It is further orcrcC. thct during te i;eri 	thot 
-c is orer sh,all re1 sin 1.1.1 £'ce i.e ie' I Ludcter of 	ri 

• 	 •Aued . • . . . ........... . . . S J.L)U]_.I 	e . .Taxi].a 

tLC sL1. 	iiri . . J,A4aod ....... . . • . . . • . • . . .sI- a11 nt 

thc hc-ad quarter withut :tci:in; pevi3uS eriS5iJn 
uirSie. 	 - 

B. Ut Z bO!fficeS 
Liarran. iiviS ion, Tc-z.ur 

,GrouP 'D' Torigla. 

Lr:ers rer 	.subSistnce o1iownce a(Jnissible to hL dU.LL 

of - suSpenSion will ±b3uC sear3te1y. 

2, .Liie rosttoster 	Lir/ 	idai. 

)i 

4i T:e 	-ii • 
4-) 

- 

.' 	 * 

- 	2 ' 	 3ucit. of ost fficc3 
)arrang jjivis :n,jc::. 

I. 

'V 
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DEPARTMENT OF POSTS, INDA. 
OFFICE OF THE SUPERITEtDEMT OF POST, DARRA1G DM3IOL, 

TEZPUR-784001. 

	

No. F8-1/Assault/98 	 Dated at Tezpur-784001 
Tho 2&lh October, 1999. 

WHEREAS Md. Jalal Uddin Ahmed, the then Group T)D Mangaldol HO. and now 
Group "Do Tangla S.O. (U/S) has been convicted on a criminal charge rinder Section 353f.323 
of IPC by the C.J.M. Mangaldoi and awarded a sentence of fine of Ra. 500/- (Rupees five 
hundre€) only in default SI. for one month and also a fine of Ra. 200/- (Rupees two hundred) 
only In default Si. for 15 dayl; 

AND WHEREAS the undersigned proposes to award an appropriate penalty under 
Rule-19 of the C.C.S. (CCA) Rules, 1965, taking into account the gravity of the criminal 
charges; 

AND WHEREAS before coming to at decision about the quantum of penalty Md. Jalal 
Uddin Ahmed was given an opportunity of personal hearing to explain the circumstances 
why penal action should not be taken against him in pursuance of the provisions of Ruie-19 
ibId 

AND WHEREAS on a careful consideration of the judgement order the udnersigned 
has provisionally coanesto the conclusion that Md. Jalal Uddin Ahmed is not fit person Ia be 
retained in seMce and accordingly, proposes to impose on him the penalty of Compuhory 
Retlremej* from service with immediate effect. 

NOW, therefore, Md. Jalal Uddin Ahmed Is hereby given an opportunity of making 
representation which he may wish to make against the penalty proposed will be considered 
by the undersigned. Such a representalton, If any, should be made in writing and submitted 
Do as to reach the undersigned not later than 15 days from the date of receipt of this 
Memorandum by Md. Jalal Uddin Abmed. 

The. receipt of this Memorandum should be acknowledged. 

(B. Hazarka) 
Supdt. of Post Offices, 

Darranci- flh, 	Tw,,..'7Qtnni 
- ----U 

s...upy 

,7 ReHistered/p 
/ 	Md. Jalal Uddin Ahmed, Group 1) Tangla S.O. 

[Nmur ..,..t._ 
öf'VIIIViI 2I 1II•IdJ• 	 t 

	

' 	 — 

"pdPost aces, 
Datrang Ivislon, 

	

0 	 Tezpur. 

0 
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To 

The SuperntendafltOf Post officee, 
Darreng. Division 0 

ub z 	i) Shog cause notice stopping 2 years 
incemeflt vide Your letter No. '8" -1 
Assault/ 98 dt. 12.8199. 

ii) Thai cause notice of coilsOry 
• 	 retireunt vide your letter io. 

• 	 P8/i/Assault/98 dt. 20'1099. 

sir, 

With ref orence to the cubect cit;oci 

above I tg to inform you that against the ardor 

of conviction U/S 353/322 I.P 0C ado by C..I4 

14anç1-2ai in G1& 525/98 dt. 23-79D I ilcd an 

apro€il in the Court of before tho District and 

3eu9jon vi10 ( Criminal tpa1 No, 20(Pc13) 99 
in which learned District and Session Stayed 

oporation of impigned sentence and sai1 apea1 

is admitted for hearing. Untill and unless said 

apreal is finally disposed I cannot be held quilty 

Ond as such no departirental action can be imposed 

upon ne • Moreover I hope and be lief that in the 

District and 3essiCn Judge cOurt 1  will win and 

I will be acciitd . Under such circunistances 

dopartm3ntal action ad*bt me will be intructeous. 

Therefore I request your Honour  to wait 

till disposal of appeal in thesuprior court vi, 

District and Sbesion Judge. 

yOurs £oithtull.y, 

N • A ce rtified Order of 

learned 
3eggiCn. JWgS  

in 
CA 20-3) 99 is 

nc lokiA he raw it h. 

, 



sarn Schedule VHf, Form No 127 
'High Court criminal Fonn No. (M) 106 

ORDER-SHEET FOR MAGU 
DISTRIC"I S 	 —ssIon'-Ju4g 

IN THE COURT OF 	Darra&ig, MangaJ 

	

.cTY ??, 	c) 	*! J Ve  rsta 

Date 
of Orders 	

.. 

-j.. .., 

'

.C,Aa 20(D- 

Cl

!''- 	.'•.. 

	

S 	 23.08.99 	 Seen meir, 

preferred und 
S 	 iCOA Si'i 	Z) 	ictJ 'to 

'of.theCri1 
f:jf•ç 1' 	, 	 ir'ccvpj- 

' 0 •' .. 	 . 	Code 1973 ( 

by the accu 
v(  

Md. Jalaludd 
. 	 . 	-. 

• :'. .',":.'.:' 	 . 	 . 	'aside the in 

and or'der,d 

4.. 

 ..• 	
, ., 	

. 	 appealed ag 

certified. cc  

3 
'RATE'S RECORDS 

a. 	. 	• 	- •' 

- '. 	. 	;•:.. 	:. 	. 
..tfJr't' 	£3fl.Lffli.'T3 	' .4 	 '.'. 	. 	. 	• 

..,': 	. 	. 
L'?4 f''jJ 	p- . 	. 	-''• 

:. 

Oidcz 	Ju1 	Fi 	L).* Sgnaturc 

of I 99L901,  

rartdum of appeal, ... 

r Section 374(3) 

al Procedure  
0 	tJOftf"CTt 	)1Zt 

kct 2 of 1974), 

I convict/appe1lan 
1i3 ('r 	innSIyi I' 
ri 	'for setting .1, 

."OL 	'rvziq c  
u•gid 	i . 

ed2307,99, , 

nst 'Perused •' ..•./, 

ies of the impugned 

-5- 	- 
• 

against passed by Shri D 0 C 

Mabanta, learned Chief Judicial t. 

Hag4trate, D6rranMangald0j ,  

oonvictirig arid eentencing the / 

.4  
accused appellant in G.R. Case 

4 	 •' 	r 14, 	1 
"No. 525/98L1/3. .353/323 of the 

I Indian Penal Code. 

Register the Memo as a Contd(.2 

,. 	No 	1' 	- 'i hi 	l ii 	how I h 	LLu up n Ln lish whcncvcr possible (See Vol 1, CLipter UI, RuI 	22,  

AGPV)F 1973 . S , 	 ' 	• 	. 	: 	. 
.4  

5' 1, 
4.' 	•5 	1 

" 

... 
- 

S 	•' 	
..• 

• -' 	
. 	S 	 S.-. 	 5 	5 5'. -.5' 	. 	- 



- ___ .___• __ •v. . - 
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•. 	: 	•,; 
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- - 	 p•• 	 - 	- - 	-v 	- •* 	— — 	- 

't :IrTT  
I 	 - 	1 	 • i?J (t4)  - 	 - 	• 	- 	& 

,.•. 
* 	

.1 

C)_bJ flA 	ioirs )TJiH 	1rcrQ I 	 I 
• 	..' 	 ji.Page:2:... 	••.... 	.  

40 

VALJO 

U I 	
v Heard lea rned* ) 'Advocate' Shri \B.M112')  

,• 4 	 9 • 	1 	1) 

Rhmantorthppellant;  

- 	! - 1The appeal -is-admittedfor--hearing 	_-'--- - 

Ca11 to 	 the court 	t 

4111 -t 	•.. 	:.-.-• 
below and issue notice to the Respondent fixing 

WP (thtf-tr1 fO9a 	 8O. • 	 - 
21*9099- 

)V 	ic-Jcr" 	'iuLiu bvri19iq  
I 	Pending disposal of this, Criminal Appeal, - 

91LIe3o"t'f It' hL'1 	lo 	 '-1 
the &peration of the impugned sentence.inoluding 1 ' 

	

•(eV?t '-to S c(?r"',eboz) 	• 	:": 	
•. 

realisation of fine is hereby stayed0 The accused ' 
, 	;r4c1L9qc's3\o1Vr1oo boiTo ocf h 	 c. 

• appellant is allowed to remain!onprevious.bail,. • 	•. -• 

	

" - t • rLbhu1iJ:at' . bM w' 	:'- . 1. 	- ••, 	• 

as prayed for. 	 • 
I 	ir'\bJ; 1)irnuqm1 ocit o bJ:z s.,.. 	 .. 	'4.. -. 1• 	•; 	_;; . 

• 	1% 	 - 	. Dictated, 	 •1. • 

	

1)')J!b '19b1O1fl 	- 	4- - 	J 	

•' 	
1 4•  -' 

	

boa j.-çrC •'i3 bOIs9cclE 	
(' J.s. 	try 

 

bGnqm1. 9(( 'O 	)iC) 	fl llrlqo,:L 	 • 
• 	 • 	 Oarrang, MazgQ.1dI........... .r. r 	-. 	.., •. 	• 	r-.- 	(1 'r' -;rj- 	 -• 	• 	. 

• 	 -_-. --" 

I - 

--4 

,•e * 

• 	. • • 	'.1 

- 	 -•-------- • ---.--•.*• 	____,•-•' • - 



DPAT:r OF POiT:INDIA 
OFFICE OF THE SUP)T OF £OI 0FFICES:DAR{ANG DIVI$J.ON 

ThZPUi.734001 0  

Nomo Na. F8-1/Assault/93 

Nd. Jalaluddin Ahied,Group' D' Tangla SO has been placed under 
auspenBion with effect fro; 11.10.99 A/N vide this office •lerio of 
even Ne, dtd. 6.10,99. During the period of suspension Md.J,Ahmed 
will drw.i susistance allowance of an amount equal to half pa 
leave or 1ave on half everage pay as the case may be. In addition 
to this he will also draw dearness allowances which would have 
been adnissible to him if he uas, on half pay leave or half everae 
pay as the case may be. 

Any other compensatory al1oances will also be admissible to 
him from time to time on the ba3is of pay of which the Govt. ser-
vant was on receipt on the date of suspension subject to the i'ul 
fi1nent of other condition laid down for the d.rawaj of such aflo.. 
tJCflCoS, 

1ach claim of subsistance allowances and other compenstoy 
dllowances should be supported i.y a certificate by the Govt. .. .crvant t the effect that he W3$ not engaged in any emp1oy:cnt, 
businesb, profession during the period which the claim relates, 

Supdt, of Post Offices 
L)arrang Division, Tezpur. 

Copy to 2- 

The 'ostmaater,angu1daj, 

The DA(P)Cal(Throuh P.M,Mangaldaj) 
' Jalaluddin thmed, Group'D' Tangal now U/S at 

Thngla. 

4) 0/C. 

Supdt,° 6-Pt5st Offices 
Darrang Divisi, £zpur 

•: 

p 

Dated at Tezpur the 1st Nov 1 99 

'-I 

I. 



Ii 

DEPARTMENT OF POSTS, INDiA. 
OFF10E OF THE SUPERINTENDENT OF POST, DARRANG DIVISION 

No. F8-1/Assaufti98 

Dated at Tezpur-784001, 
The QGth Decemher,1999 

Whereas Md. Jatal Uddin Ahmed, Group D Tarita SO uioij under suspensfon) has 
been convicted on a criminal charge under Section 3631323 !PC made by the Chief Juthcial 
Magistrate, Mangaldoi. 

And whereas it is considered that the conduct of the said Md. JaIal Uddin Ahmed, 
Group 'D Tangla SO (now under suspension) which has led to his coiwiction is such as to render 
his further retention in the public service undesirable; 

And whereas Md. Jalal Uddin ,4hmed was given an opportunity of personal hearing 
and offer his written explanation; 

And whereas the said Md. Jafal Uddin Ahrned has, given a written explanation which 
has been duPy considered by the undersigned; 

Now, therefore, in exercise of the potJers conferred by Rute-19(1) of the CCS 
(CC&A) Rules. 1965, the undersigned hereby ordered that Md. Jalal Uddin Ahmed, Gr D Tangla 
SO (now under suspension) be retired compulsorily from service with immediate effect. 

(B. Hazarika) 
Supdt. of Post Offices, 

Darrang Division, 
TEZPLJR-7844e1 

N'Id, 	Uddin Ahnied, G?D"Tangla SO (now tinder 
suspension). 

2. 	The I'os,tniaster, tviangaldoi HO. 
1 	. 1 hv SPMfFangIa SO. 

I tw 'DI(P)/Mangaidoi. 
\ '. S IL tale. 

P at? islii* 	Itt It;tst('1. 
17 	i 	ni 	e o tract al co 	 U 

k, ,'( uk ol the official. 

- 

/Z  
T-liarrang Division, 

TEZPUR-784001. 



Sub 2 	An appeal against the order passed by 
Superintendent of Post Office, Darrang 
Division. Tezpur vide his order No.F!i/1/ 
locault/8 dt. 6th Dec. I999.P1acin 
the potitioier under compulsory retirement. 

Sir, 	 * 
with reference to the subject cited above 

I beg to place the following Low lines for £ avour of 

your kind perusal and necessary ardor. 

(i) That a cosewes filed against 

c.J4, !4angaldai U/S 353/2 
GR- 525/98) and the said case 

passed a judgeiient convicting 
Ra. 500/- U/S 353 I.P.C. and 
lID 45 days 8.1. 

me in the court of 
323 I.P.c. (Vide 
the CJ.M. Mangaidsi 

me to pay a Line of 
Ro.ZQ U/S 323 I.P.C. 

(2) That again8t the order and judgement of Learned 

C.JJ, Mangaldai I filed an appeal ( vide criminal-
appeal No.20(D-)99)in the Court District and 
Session Judge, Darrang, Mangaldai. 

(5) That aforesaid appeal ( Criminal appeal No. 20(D_3)99) 
was admitted for hearing by learned District and 
Session Judge and alsostayed the operation of impugned 
Sentence paaed by the c.J.M Mangaldai (Copy of 
order Is enclosed herewith as anneure 

That vntil and unless theorosnid criInal appeal 
is hcard of aylu and until the passing of order 

by the distrirt and cession Judge,Darrang, MGngaldii. 

I can not be aéld guilty and without conclusion of 
appeal; no shoe cause notice or punishment upon 
It will be illegal and unconstttutionel In fact 
W,41000 na&dpoaj io finally diopascod o I can 
not be held guilty and no departmental action can 
be passed against me uhich will be double Jeor.....,. 

* 	contd,..,.12 

- 

To 
The Poctast'cr Gon 'ral, 
Assem Cile,,,/ 	 * 
M.eghdoot Bhowan, Guwahati- I 

I, 	 () 

Q 	Sc 

.r j/i 2(iT 

J 



0 

-. 

1/21/ 

ba't the superintendct of Post Officos Darrang, 
Dvicion Topur, Uleg&lly issued show cCluse 
noticd against me first time. stopping my increment 

for 2 ycarz vido his letter £o. FBI/4S3Qu1t/98 

t. 128-99 ,t-ainct the aforesaid Show cause 

notice I submitted my,  reply in which also I pointed that 

my appeal against is still pending. 	 ; 

That thereafter I was again served with Sucpcmnsion 

order and I was placed under suspension .Against 
this order of Suserisiofl I filed myroplies atating 

that since my appeal against convictiOn is not 

heard, I Should be prosuied as innocent, 

That thereafter the oupeintendent of Post Offices, 

Darrang, Divit3iofl,TOZpur he passed another order 
Directing me to accept CompulEdry retirement ( Vid 

his 4 letter No.FB-1/Asstlutt/ 98 dt. 6th Dec. 99) 

That against every show cCue notice suspension 

order increment held up order If iled repliws in 
which I submitted the order of District Judge, 

Darrang, Mangaldal by which he stayed the judgement 

and order of CJ.M, Mangaldai. But superintendent 
Darreng, Tezpur illegally and biaselly did not pay 

any held and ultimated by passed the agoreseid order 

Giving me compulsory ret ireinent, 

That Ian completely innocent andac per law and rules 

4 
	 I am not be held guilty until appeak is heard. 

It is therefore prayed that Your 

Ronour may be pleased to review the order 

passed by the Supdt. Tezpur and allow me 

to work an before. 

(o, 	
Yours faithfully, 

U 4A 4L 
etAZ- 

F- 



- 

L1 

t 

	 CP  
- 

Tho Superttondent of POst Oficea, 

Darrang • Dtvigsn 4\Tezpure 

tlgaon the 	Lth May/2000,' 

9~ 

ex 

Dat3d 

784001. 

2u. Prayvr for cn ap1al tin,t tho ordor ptnzccI by t'io 
Supdt, of Poet. 

Ref*.. My letter No. flfldt. Gauh2tl. RL.U. 45 dt. 17'-'12-99.. 
aaiast the I. Oiy, c'py to S.P. /.ordor iC), Fi3I/Acnu1t 

9.dt.thDe/99. 

tic 
With due respect and buabis aubnitesion I beg to inform you 

that with referonse t& yrnar letter No, as cited abeve may kindly. 
to be eidsr my ease at an earlt date 'and .b]i4ged. An appal pt. 
copy to the IPS. Ohy, / S.?. ¶Zzpur ag.tnat the order placing ne 

under conptl3ery r€tirccient in tain sub1nited to ypu for ye1r 
kind consideration so that I may get the Pay and all.ics$ to . 

help afy foatly csisting 9 (nine) GirTh as an unaarriet still 
with their parrenta eutte*,ing tr.m hungry day to day • The appeal 

 It 

copy is anoleased herewith as reminder as £Gll.ws3.. 
Tht a •auwis filed against me in the court of C.J4M. . 

M*flgildai 1/8 353/323/ I.P.S. (vidá GR9525/98) and the said 
case the C,J.M. Mangaiiai passed I 'Judgement convicting me -' 

to pay a fine of Ri. 500/.11/8 353 I.P.c. and R. 200/, v/s. 
323 I.P.C. l/D 45 days 3.1. 

That coinat the order and Judgemen1 of learned C.J.. M/daj. 
I filed in ippeo.l R 4- IFROV 0211(vide criminal appeal No. 
99) in thc court flietriot and Seraion Judge 

, Darrang ,P1/dai 
 

 

17 

That tisars -ti aeal ( Criminal appeal No. 20(D..3)99) was 
admitted for hearing by learned Ditrit and Session Judge 
and ii1so stayed the oporatión •f impagned Sentenc, passed by ,  
the C.J 1 9 Mangald ai(Cpy St order is onelosed herewith as 
anncxure 'A'). 

That until and unless the aforsaid Criminal Meol iS heard 
%• 

and until the passing of order bT the matrict and s.?s.i.n. O 
Judge , Darrong , Mengaldal. I cn 'not be hled guilty and 
without conclusion of appeal 

, ni .  show cause noties or punish. 1 
mont upon it will by illegel and1nèonstjonai in fact un1es 
Said appeal is finifly ditpttzted k.ç can notbe held guilty 
and no DeparUmiental action ctn'be\'ased npsinit me which 
will be double jooro 

an td, 

, 	

2, 

1 '  

S 

L. 



7 
1/21/ 

5) That t.i 2orintnQent ef Yest 2ficc • Darrang , 

	

/ 	 , Illogelly inQuod Chow enuso notice aiiztt the first 
nO st.ing 	incre*ent for 2 yero vide his lette,t' n. X/m 
sult/9 dt. 120899, Against the aforsraid shv C!auss netico 

Z 1ubj,ttted ry repiy in ithioh ale3 r painted. that ry sppel 
aga.tnt is ctfll Pendinj. 

). That thereafter I was again served 4th muspmajon order and -p  
I was placed under OuaPenon • Againct this order of 
I filed my relios etating that aineg my appeal against canvictft, 
is not heard , I should bV be prec3unied as innocent., 

7). That thrrfter the SUperintendent of Peat Otfi* , Dar4g , 
i8i0!1 ?QzPur , is PasSed another order Mrsating me to sceept *  cepuls'ry rotirotbent ( vide hie letter lio, Fl1/Iifiaaujt /98. dt. 5thD/99). 

e), mt 
every chow ccuco noti.e sumPension order increent held up 

ri' I filed replies in which I cnzbnitted the order of T4striet 

	

• 	Jadge rrrric , I nal 	1,y Lóh 1 at.iyed the Judgeaent and a 

	

• 	ordor Df C.J,T. Mngaldaj • &at Suprintendt Drrang , 1ezpuz' 
11ips1y and biaaofly did not poy cay held and Ultiaatted by 

	

• 	ased the afercid ordor giving no coipulcory rotiroreet 

9). That I rr,. ceapletely ir=*ent and P1311,111VI,  Me I r1.e I n 3et held guilty tmtil appeal Jr, heard 

it ic therefere prQyod th't your honour ry be 
P133ed to reviei the order paoced by the Supdt. Tezpur I 	
rtnd tflew me to work as beforo. 

Tpur3 faithflly, 

cfrr?-  :fC- 

4" i;, m  ry4 	u, tc C. C 

1 

Mp 77NZON, r 



IN ThE COflT OF Oj 	
JULr !GIS1flAT 	DAflANG AT A H (1 A L D - - -S- 

The State of Asam00 	
COrnPl1nant,into 
srj PraS 	Kr D 

7 	
Po3tm8ter 	 a1 dal  Post Of fice, 

d. 
Ja11uj Ahrnd, 

voil.. (tdiijhir, 
P.S. 

Group 'D' (Peon) 
Ie ci 	 angdj Post Off00 	

•. 
 

o ACCU 	pemon 

POrIal 	

u0 Sa c  
lion 353/33 of the Indian 

Cd 0  

	

1) te3 of }1 erinc, : 25...2...99 	
26..4..99 

29599 22699 nnd 
799. 	

H iO Of rgu,efl 	1_7_99 

T 	
23 •.7.99 , 

Shrj DC. 
Ch 	 Mahant8 	

' 
. c 	Jt!d 1c; t J 	. t tr 0  

2 ) 	• 
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Advocato for prosecution, N 

Advocate for defence, LM. 	 Rahn  

' 4 

	

* 	*1 
' 

U D GM E I 
., 

I 	 . 	 t 	• 	. i. 	.I 
.. '•:- 1, 	This Case  was started on the bafais of a written 

• 	lodged on 	at Mangaldal Poljce Station 
K. Das, Postmaster of Mangaldal Head Post Qffice  

1j

• 	•, 	

. 
2 0 	The fact giving rice to the x osecutjn Case Is that 	- 
on 29-6..90 at about 14.05 hrc, while complainant said 	i 

I 	. • Sri Praarnna Kr. Das, Postmaster of Mana1daj Head Post of 

Mangalduj visited the Mail  Section and consulting On the Matter! 

of Water supply with PI (P) Shi Maneswr }ira, Accountant  
•:' 	•.;1 

	

Shz'i TUagirem Nath and Asstt, Poctaster(1ajl) •Shrj Deaund 
	; • 	

.:. Sarma t  accused Md. Jalaluddjn Ahmsd,Grup nDW an 
;. 	.:. the same Post Off1Ce,SUc1cn1y attacked the con.,lajnt and 

•. assaulted with fiat blows on his left aide forehead and eye 	r 

	

: 	 I and also attempted to kill him holding on his neck wit •two;;.'. 
hands to The OffIcerIncharge , t4angaldaj Police Statjo. '.. 

•j:- 

registered a case undo; Section 448/353/307 of the Indian Penal' ••;..;• 	

ij Code acjajnot tho accused prson and after invetjgtj 
 

submitted formal chargL,,—sheet under Sect Ion 3/323 
Poril Code for his prosocut 	

.•: •';:: 

? 	•!•,;. ' 2 
• 	• 	. 	.. 	.. 3. 	ACcused appeared and toôdfoz', trja, Particujax's of 	1 off cnc, under Section 353/323 	the Xnc. an Penal Code when 	I: 

• 	 • 	. 	
: oxplanrd the accused pleaded not guilty and claimed to be 
	I tried. 	

•1 
• 	•Ir4. 

• • 	• 	
•••• 	 F • 	(Contd....page 3) 	• 
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Opp"  
* 

,- 
*/ 4. 	In support th pocecuto øldo han Pxamined 	r * 

much nc i Y wtnoo 	ncono r1 Jit * h.Sarmei wii cx5jJ 
as Court iLtocs uridor Socticn 311 of the 

 

c:t 
. 	; 	..: 	.: 	-1 •. 

	 • 	 vo 
&fCZ)C O  

PnNT FOR CONII)TAT!4 	. 
----,, 

th pot fo Co 	drto are 

1) tIhothrr th •xcued 	asau1ted or * 
rc to th ccnt 

- 

	

of his duty no tni:h publIc scri/ent 	and 

'7fl 	 A. 

on 
f r'0 	3jjj1 t, 

7... 	
.:,- :r.. 	• 	:f L;T1(4 	00T1C0 	fo 	hth * - 	..' 	

• 	 , 	'I • 	., . 	... 	.. 	. 	
dor 

 

SOction 313 ,ç 	 fl 
II 	*7 

 & 1100r o d injured id C't'rin 	.c t:c Cio 	)roncutIon duly 'rovod the * r1 .X.n. !!t-1 thioug1 1 6A 	
t Ext.1

() sy reirat1ng his ear!jei 	
he has cieposed In his 

evidence 	
thnt that or 296_0 at abouti 

.J,. 



- -- -.-.-----4- 	 _L_ 

i! 
- • 	

: 
• 

I 

• 	 4 
. 	

, 

4 	 I 	 I 
n,.r'e 	(t 	 I) 	I 	 jl4t 

•, 	 ••• 

cf 
i4cit 3cC&t 	occucod intøuptod him c 	hi 	W3y find 	• 

\ 
A in.t1 th 	btoj 

\ 

I 	• 	 ) 	
• 1 n'itd hint  

/ by f.Sz ! '•ot0., !& 	hst rnu1 	rf$.nJ That ti :nO Jitan ISO irth: 

bent to hoEpit1 
• - - 

- 	 .r 	•t':' 	:M?. 4c 	(oCtQt, 	h 	1o(3ed the p. 
txt,1 t Potjc 	tt1 	fer tzkjng 	ctjc 	rg1nt the accu&ed 

• 4 

• 
0 A4' 	tztit Of 	tho . 

3 
 and 	ccueed person 

woz'k Acrdirçj to 	1im1, 	!uw 	vih 	rt oltocrtjon took 
1;c 

) 
3twr3 	t1 	cot. IiHtrat 	;'r 	CCUIOd 	u 	date oi' 

10. 'i- 0 SIrj J~ w• flia iio hnc dcpos6tJ the 
• 	'd 	cdjr 	f 	h1m 	zr 	nitrctjo 	tookiace 

&td th 	 on th9 dt1, 
Of!.C(; 

11 l,ii 	T. 	•rv 	' 	'1i 	by givtn j  ovide;c 
ci 'J 	i d 	tht "I iMUMinati on  
of 

 

Un 

tendernes 
ovc 	'J ot 	1'' 	ri!r,pY.o 	trsdornee arouid ti 	

ri 	/ 	 tho &io jujoo are 
t.rr) 

. 	 t 	
', • 	

• 	 ijnc; 	nnct tio W3O 
Caused - 4. wi- 	Hdtti' 

(Cotd. 
) 

: 	• 

[ 

14 
4.- 



F.. 

12 	ACcorcjj 

f 

ask.0do 	to.d 

Pçyo 

g to PY,5 r'L PjwsunOinrrm, at th 

.n 	ro 	nd on bc.g 
him thnt tho cccueda8saulted hin, 

13 	'W.6 Ld, ri.ii Iqu Khan j t! ,..\cf .?fldJ 

f!co Hi evA 	that o th 	
CO 

o amo day of OCCU  e 	Investigated the case 	ecor(d the 5tatomont sof witnesses 
! 	N 

nd nfor CoiCct1ng the medical report concluded the 
-. 	•'iflVOSUcntjon 

O ncl 8UbJjttd the forj 	
agajnat.. the OPI Cused for procecit0 

14 0 	Sri Jiton Smth 
w!,jo was exmjd undor SoCtjø 31j 

of the Cr.P,C nO Court jAj4 ltneva, hu dQpa,ød that on 96.9C ct LbOUt 2.10 p0 	
accused asoau od P:wt Praeann 

Da he wau preeint and saw the iflCjdot 

15. 	
The only poAnt 1 thether the 

accu8od aneultod P.W.i sri, Ps 	r. Das while  110 wao on duty n. a publjc 8ervont 
to b zucctajfled f.rt0 

1. 	Cti point of duty of n puhftc 	
is no Oz po 	 o P,'?.1 y The 	th Cç for tho 	tj 	 tj; th ro1at c, 

t in no corj Pflc iC 	
nchd th p.. .. .Ution caGØ t 

:•- 	
I 	

.: 

-: 	
• 	: 

c 	. CVd:o of P.w 	•t 3, it 
wox,y 

19.t tercti0 betwobn PW.i and accu,j, Now, th? 	
Said 	terc8j0,. 

y 	

u1t on P0.,1 by tho ncCuSede AcCording 
to 

(Cat .pago 6) I' 

-S 

-- 



- 	 - 	 . - -..---,. ---S--. --- 

h 	
chkc.d nnd th 	t! - 	he 	 ag tho 	0 V
,c il h.s Ch 	?hi OVideco øf .i.i  

	

48 fufly '""ObOXatod by 1110 evidonco of Jit 	
- (Court 	ac cordin, to hi 	he w .ten the accused ,  

2v;, •\ 
flfUctc- blew cr P? 	 W t 	P,sj 	

:-• Sr 	
td hin hout the 	 don  Furth 	ov 	c-f 	P0i1 i 	at he roc,v 	

ci 	h cChOArd ric"cle wh 	the 
I,  

CCUSCd iflfijCtd blow on hir 	i fufly dUpported by the d4c 	ev('onc 	ddUcd Sy  
floctr 	

)ot 	Pty,4 Aceortjng to zejd 
cr Xc1njflat 	of )••j On tho Onme day of -- 
fot.j 	

I hoed of the .oft id 	rd vor choct 	The defenco ?d not di 
th 	zj 	but th cr 	

cn b ho defence 
Do 	r pu.• 	 .- vlat 8bova '.ury may be 

	

.1ng nnc tth 	;1th hnrd 	U!,flCO AeCordjn t) 	 he 	I:?o 	fC 01v 4 iig b1i of CCuod 	• i 	.J r: 	y 3tanc??d 	
oo!voc the 

wo 	by doc tor o 	am1natj acult by Y 	nCcuod pr 	 •. 

\1 to the- oc 	wit;1 : 	rd tocault on 	oh 1; - 	
t by th 	ccusod 	- - tho QV1c?t, o 	1 cnc :rf • 	

Sar,. ro cOgOnt and 
- 'n Sarr 	v:h 0 was o,'i 	ac Court V/jer 	Efl 	 ur(co f 'rn i 	I - Thiy 	• worry 	ub jecc 	

or 	 i •.toj by the defonco, bu- 	to tic: 	thjji. 	 cto P.W,4 	Q 

	

the other ' 	
wid Z/ 	 t Uti 	nri d the 	ed 

	

nccu 	- 	-• 
were from the crnc 	lIrtt 	

all on duty on the - of OCCUrrnCO 
	

There ic no  

	

(Contd..,ppg0 
7) 	

-: 



ma teria is 

- Th- 	
--I 	

co 

45 	4,,., 	
•?•'•'•' 	' 

• 	. •-. 

Page 7 • 
:#.I. 	

• .4 . 
4 

thaw thit the Witneeses n t  

.• 
' 

• f 

• -U4r- . 	• 	• 	. •. . 	.. 	
: 	• •• 	

,,,., 	
:1 

: 	• 	aCCtj 	Person and thoy f?sei 	1jcated 
4 	 . 	 . 	 . 	 •• 	 . 	 , 	 . 	

: 
also no materials to thow that 

any one of them had 
with the aCCUSed peroon 	 ( 	

I 
190 	

So, C013*dering the entire tact and circutoc5 of the COSO 
and oVidco on record, I ouhd no 

• 	 . 	

.• 	l.• 	 • 	p djbeljeve the evidence of ab 
OVO witne °.Tho 

4 	 • 	

:. 	-...,• 	
:.- . 	, 	I 

	

. • 	 ' 	

k' 

was also 
lOdged Promptly just after 25 minutoo 

of thOOCC at 
Police StatIon as it appears 

fro]nthoOCdafl:dpW.4j 

	

_ 	
is' • 

S 	
. 

COmplaJnat deQ$ed its fuU contentsby 
giving evidence bon.:oat) J/.6 170 ai 	iflVojgatod the Ca so, recorded the 

	

- 	. 	., •• 
of wit8 	just aftor.rQCojvjz)g 

the ,i.ii. 
•1" 

- 	 . 	 — 	 • • 	

"41I 

day and P.W•4 Doctor 	
oxi0 of sjd P.W.i injury wh 	

X LflOfltjod oarljer caused Within 6 hours0,, I 
from 

the abo'e CflU18t1VO evjd€ico on rocord it is clearly. 
etabljshQd that coplant 

P.V/.i WO assaulted by 1the,'' 
: aCCU8Cd Causing simple hurt on the date of(oCCuoflCe.fld 

/ 	• 
 he was o duty as a Public corvant. 

	
I am Cofls trajned; 	1 

' 

	

/ 	
1 to hold that the prosecution proved the charge agaj+07'4 

accu3ed Jalaluddin Ahmod beyond oil rceor)b1e doubt 
cOlIviction of 

Offenco PUflihab10 under SOtj0 
	53t3230. IndIan Pan -il Code and at such, I found t 	ccu5d  and convicted under the said Sectjo of/law. 
	

: I / 

I. 
	I • 	. '•• •.•.." 	

• .:. 

	

.:7 	
•., 	 4 / 	 • ACr 

V 	 J1I11(Idtjl Ahmod !s fOund ui 
g lty nd 	" Cr t: L 	

of tho Xfldj 	
PO0i COdE? 

 •1 	
• 	 '. 

	

(Cotd..pa 	8) 	

: 

	

•4 1 	- 



p 

;P 

I 

	

0 	 , 	

•0 

I havc, deeply conidored the fact and ircumstances  
of the CaO and rnnor of offnce Committod by the accused 

	

to M cupcor offjcor Y am cofl+ajfl 	to hold thnt 
.Ofltjtjd to gt th@ honGfjt of Soctj0 s 	

r' the Cr;P, 4  o Undcr Section 4 of the Probatjo of H 
+0ffnc,r Act, t!wov 	

X forIn 1--opinion that leceer vontce  
1rnod to the CCUGcJ, wou.t ruoet tile -ends of JUSUC0 414.  

Throfore, eccued Md 
JI lalu ddin Ahmd is sentenced to py 

a fine of s. 500/.. (Rupees five hunthed) under 
SOction 33 of' 

th Indian Penal. Code in defwlt SI, for one month and also 
r.: 

he 	sentenced to pay 13 fIne of . 200/ 
only taider 	

322 of th Ind1 	Pc 	Code; 1h default 
Sj for 	(f!.ften) day 

22. 	A Copy of judqï bQ c)ivn to AcCused on feeof 
' Coo 

Gvi unc1r my hd rind ool ofthis court 
This 23rd thy of Jy 

P 1999.' 

s 

) Ci1 	JUIICIAL. MAGISTRATE, 

CTFTI ,3y p.c 

-. 

(fl,CQMint') ) 
tcTfln Tr, 

t y 
.'/ 

ltY: 

(CO3td aAppfldj) 

	

- i 	I 

0; 
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•.: 	•, 	. 

- Pfl1 MNflT_j 
- 

A)PRMFC t)TLrjN  t JUJJLt 
Ext-.1 6  F,I.R. 

B) DEFFPICF 	TT  

1411. 

ThH1 1P?!LLI&St 
•.r4 •'fj, 
—--: 

Nil. 

D) PTCcQj'nrsFs 

' P.W,1 Sri Prnsanna Kr. Das (Comp1a1nant and injurod)' 

• ••-•' 	P.W.2, Sri Thagiram Nth 

P.W.3, Sri Maneswar Hira. 

P.W.4 	Dr. i3ir.o.d CI.K11t8.(M/ 	.......................................- 

• 	).W.5, Sri Basuncar 	rrnth 

P.I.6, Md. Foziul Haquo KhLln (x/o 

DEPIWC 	'i y'!_TS5TJ 

) 	n•r_ 

C.W.1, Sri Jiten Srrnah 1  

(D.C.wuf)\xrA ) 

Cf1ItF JUDICIAL MAGISTRATE, 
DAT. 

(;'•'. 
1*'. 'T 	'- - 	r' 	- -. 	 • 	 ••. 	-•••---- - 	

- 	7_ 

• \i 	 ' 	 • 	 - 	
. 	

• 
* 	 I 

) 	• ( 	( .' 
( 	

/1 	 -5. 	
I  / / 

1 	4;ILFIp tI 	t 	7 M. 
!udaL 

A$o jtuI 4 	
• • 	 I ( JW)2.. 

..--------•-,--.--------- - -.---- 	 . 7 
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• 4c £jt( c 	i 

>1 	
iii1 	

X. Cts -I I(z 	
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Translated from Assame 

To 

The Hori'ble superintendent of Post Ofce, 
Darrang Division, 

Sub: To Join Du ty  

Dt& 22-9-02 

Sir, 	
4 

LO- 

With due respect, beg to state th at I 

am a group D' Employee of Tongla under your Division. 

Poet Master of Mangoldoi lodged a Case against me 

before Mtrngaldoi Court in the year 1998 as I was 

asking for mxk arrear pay oi my leave on medical 
ground and I had some altercations with him to thi" 
regard,, During the pendency Of the case vide srdei L 

FBI/1/98 dt4  6- 1299 o rde red my compul s ry reti reneht o  
As I have many years of service and I am an able 
man hence my letter °Ghy Regd.-L.No. °  dtd,17...12..99 
I narrated my entire story to the D.P.. 

L 

On the ithr hand, as the decision of the 

Q,urts case delayed I sent another letter 'DLg R'i. 
No.2252 dt, 6-.5-2000 to the supe ri nten dent of 
Pist Office, 

New I sent herewith the copies 9f previous 
letters, acquitted judgment if court with a prayer 

to reinstate me as I am facing financial difficultiqs 
This my earnest request s  

Enclo:- 	 Yours faithfully, 
Letter dated 1711-99, 
6-5-2000,Acquitted 
Judgment of H,n'ble 
Court s  

Sd/-Lalaluddjn 
Ithmed. 

Graup'D' Tong1a 



a 	- 

(Translated copy) 

To 

The Post Master General, 
Dibrugaxh, Assam. 

Dtd. 9.u.12...02 

Sub: Prayer for Joining duty. 
Sir, 	 - 

With due respect, beg to state that I am a 
Greup'D' Ei1oyed,f your area at T.ngla • In 1998 when 
i was. serving at Mangaldei Pest Oft ce, I had alter 
cati.ns with Post Master for non payment of salary . 
for leave period on medical gr.und and he l.dged G 
case before Court The GJM, Mangaldei convicted the1. 

exparte I have filed an appeal before Hen'ble SesOfls!' 
Judge After perusal of docuthents he ren*nded the ce 

H 	
for fresh tria1 

The learned ZJM. acquitted kkit fl: after conside 
H 	ring all matters and documents with that proof I i4orrnd 

the Superintendent of Pest Office,Tezpur, He told n, 
that at about 4(f.ur) months he set all papers to you. 

I 	 L. 
Therefsre, request you to kindly after 

perusing all documents allow me to join service as 1,1 

am a very poor man, This my prayer before you 

Yours faithfully, 

Sd/-Jalaluddjn 	od 

	

Greup'D' Tangla 	- 	IL 

lob 
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ater Genoral, 
ithrugarh C AQ0am 

ti c• 	 Joining  

9YhocronCe to the 3ubjot cited above, I have the 

:u TU that I am a group 	cmplOfoo of Tanga oct 

@'ThIc uIaoL' YQUO .  jurLoGtctiOio tThon I wac WOVIting in Uagaldat 

;i Ofcco ac group D' I took t.lcdical leave for 2 months 14 

1Q'3 O' 17 lOCOo Dut the 1onblo Post 4ütr rofucod to grant 

a7 joavo and not allow to raw my leave -  calary. A simplo contra 

ci,uorcial di5CUOOLOD made bottoOfl POSt Master and mo regarding 

tho XcGvo 13lary. But the Hon'blO Post Master filed a case 	- 

gainot oo blcsing 01 have acu1od him" But it was not true. 

'i'hct air, then theMOfl'blO G.J.rt. Mang&.dai Court after 

ing pcocod c judgcmoflt coyicttng me to pay fine Rs.50046 

353 and Ra.200o00 WiS 323LJ'C. I/D 43 days Sol. 

4 hat air, against the order and .juigcmeflt of 1erned 

C.J.tI. I4anguldat , I tired an rpeat to honbie District and Seasa-

ion 7ugo. Darrang r4r,galdaL vido criminal appeal 004 0 (D'3 ) 

That Sir, tho aforesaid appeal criminal case t3o.20(D-3) 

99 was .a6ntttod for hearing by Hon'ble learciod Diotrict & SècttOfl 

uccgo olco ctayod the opperetton of impugned contenco passed by tb 

aOLO t2anagcldat to take hearing afresh. the G.J.M. again has  

ton the case and made fee sh judgoment after hearing argurent 
and also after recording statmeni; of accosed and witneno of the 

- case w/S 313 of CRPG again at the judgement and ordor paused by 

tho former Judge. The G.J. 14. found me not guilty of the of fence 

tj/z 353/323 of V.P.C. and I am accordingly acqulted from the allo 

god charge. 

'C 

c. 

'1 

I. 

t 

Il. 

I 

That Sir, I want to draw your attontiofl, when the case was 

file against mc made by the then poat naster convicting mo to 

asault him he hold up both my medical & monthly salary and put ao 

under cusponston when the first order decared which made against 

o the Supdt. of Post Offices Darrang Diviston,TezpUr,paC$od and 

oror directing to accept co2ulssOry retairotment vido his letter 

tao. '8/1/Accult/98 dtd.6th. December'99. 

That Sir, I refused to accept the comp].sary rtirement and 
I hvo ptccod an application, praying to my oupperior sutherity, 
that I am not cmilty as my case still exemining in the çurt. 

That your honour, now the case isdism1ssec 1  by the ourt 
and I am not held guilty of the offence M/S 353/323. The order 
was given the Hon'blo C.J.M. on 10/04/2002. 

That air, I have been suffering from poverty as I have no 
any other Income source accept this joboand now I am unable to 

tnttfl oven my fatly. Therefore I highly roquect to you kindly 
withdraw ouaponaioo and allow me to join the formçr post. I shall 
be gratofull to you for your kind consideration. 

I 	
Yours faithfully, 

N 

	 (1D.JALALuDDIN Afl4FD.). 

- I4t.4. (.Dt•4) - 	 ki /4h1 
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IN THE CENTRAL AiINISTRATIVE TRIBUNAL 

GUAHATI BENCH W (RTWAHkTI 

O.A. NO 152 OP 2002 

d. Jalaluddin Ahmed. 

pp1icant. 
Vs- 

Union of India & Ors. 

. . I .• • 

And - 

In the ratter of : 

written statement submitted by 

the respondents. 

The respondents beg to submit 

brief histo!y of the case, 

before submitting para-wise 

written statement1 which may 

be treated as part of the 

written statement. 

(!.PRPCA 	) 

On 29.06.1998 Md. Jalaluddiri Ahmed, Group 'D' official 

of Mangaldol H.P.O. physically assulted Shri P.IC. ])as the then 

Postmaster, Mangaldoi EPO during office hours • The fact was 

reported to the police and a police case was registered against 
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Nd. Jalaluddin Abmed at Mangaldoi Police station under GR case 
No. 525/98 under section 353/323 of IPO. The Chief Judicial 

Megi strate, Marigaldoi Court con victed Nd. Jalaluddin AIned on 

23.07.1999 and a.,arded punishment of Line of Rs. 5001- ( Thtpees 

Live hundred )only default Si. of 1(one)montb and also a fine 

of s.200.00 
( Thipees two hundred 

) only in default SI for 15 days. 

On conviction by the court of law, Disciplinary action was taken 

as per Govt. of India's instructjo no. 2(a)QL)oL Thile 19 of 

CCS(CcA ) Bales 1965 and said Nd. Jalaluddin Ahmed was ordered 

for compulsorily retirement from service. 

Nd. Jalaluddin, Ahmed preferred an appeal before 

'District and Session Court, Narigaldoi against the judgement of 

conviction and the District Session Judge, Marigaldoi remitted 

the case the C.J .M. Court Nangaldol for retrial. Accordingly 

the case was heard again by the C.J .M., Court Mangaldoi has 

acquitted the said Nd • Jala ludd in, Abmed on 10.04.2002 • 

Meaniile the applicant also filed an appeal on 23.12.1999 before 

the Appellate authority against the punishment order dated 

6.12.99. The said appeal is under consideration. 

Rara-wise Comments  

1 • 	 That with regard to the statement made! in para 1 9, 

of the application the respondents beg to state that the applicant, 

Group 'D' official was compulsorily retired from service on convic 

tion by the court of C.J.M. Mangaldoi. No arrears of pay subsistance 

allowance due to him were denied. 
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2 • 	 That with regard to paras 2, 3, 4.1 and 4.2 9. of 

the application the respondents beg to offer no comments. 

30 	 That with regard to the statement made In pam 4.3, 

of the application the respondents beg to state that the applicant 

Group 'D' official physically assulted Sri Prasaxin.a r. Is, 

Postmaster Mangaldoi HPO on 29.06.98 during office hours in the 

pre sence of Sri Thagiram Nath, Aoctt., Sri Naheewar Him 

PBI(P), Sri Basundhar Saa, APM (mails) etc. including other 

staff and hence an FIB was lodged at Nangaldoi Police Station a 

The police has registered a case against applicant under Marigaldol 

PS Case no • GB case No. 525/98 and applicant was arrested and 

taken to police custody ,w.e.f. 29.06.98 to 04.07.98. The applicant 

was under the police custody exceeding 48 (forty eight ) hours, 

therefore be was placed under suspension as per Thile 10 of OGS 

(CCA)Bale 1965. 

4 • 	 That with regard to the statement made in pam 4.4, 

of the application the respondents beg to state that this related 

to matter of leave salary. Leave salary can not be paid if leave 

is not granted. Rtrther, leave cannot be claimed as a matter of 

right as per provision.of leave rules. It is open to leave 

sanctioning authority to grant or not to grant leave applied for. 

50 	 That with regard to the statement made in para 4.59 

of the application the respondents beg to state that transfer 

and posting of Govt • servant is policy of Govt • and the competent 

authority is at libdty to transfer any subordinate official by 

the competent authority if requires. It was found necessary by 
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the authority and therefore he was transferred from Mangaldol 

o Tang la in pub 1 i.e interest. 

6. 	 That with regard to the statement made in para 4.6, 

of the application the respondents beg to state that the competent 

authority can revoke the orders of suspension therefore it was 

revoked by the competent authority. 

7 • 	 That with regard to the statement made in para 497, 

of the application the respondents beg to state that the appointing 
H 

 authority or any other authority higher in rank than the appointing 

I authority can Initiate disciplinary proceedings in respect of 

subordinate officials for misbehaviour or misconduct of Govt. 

servant • In this case aptd • of POs ]rrang Division, Tezpur is 

higher in rank than the appointing authority, the Postmaster 

Mangaldo I • So Sri M .0 • Ka lita the then $DI(P), Ohariali and 

Sri R.F. Roy, the then 51)1(P), Dbekiajuli were appointed as 

Inquiry officer and presenting officer respectively to Inquire 

into the charges against said applicant. 

8 • 	 That with regard to the statement made in para 4.8, 

of the application the respondents beg to state that the discipll 

nary authority is empowered to drop the charges proceeded against 

the official earlier as per provision of Disciplinary miles, if 

necessary or on conviction in the court of law. In this ease 

the applicant was convicted in. the court of law and therefore 

the disciplinary proceedings were dropped to take further action. 
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9 • 	 That with regard to the statement made in para 4.9, 

of the application the respondents beg to state that show cause 

notice was sent to applicant to explain that why disc • action 

wOuld not be taken against him for am conviction In the court 

of law, as per provisions of Departmental Thile. 

That with regard to the statement made in para 4.10, 

of the app heat ion the re spon dents beg to state that on rece ipt 

of reply from said applicant, after careful examination, the orders 

of compulsorily retirement was passed. 

That with regard to the statement made in para 4.11, 

of the application the respondents beg to state that the orders 

of coipulsory retirement was not whimsical but in order, which 

was passed in the line of orders of court of law as convicted the 

official. 

That with regard to the statement made in para 4.12, 

• 	of the application the respondents beg to state that the case 

under review by the competent authority after appeal and judgement 

of court dated 10..2002, i.e • after acquittal of charges. 

13 • 	That with regard to the statement made In para 4.13, 

of the application the respondents beg to state that the case is 

under Review of the competent authority. 

14 • 	That with regard to the statement made in para 4.14, 

I of the application the respondents beg to state that the depart 

mental action was taken as per Thiles on conviction in the court 

of law. 
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That with regard to the statement made in 

para 4.15, of the application the respondents beg to state 

tbt the applicant Group 'D' Official, physically assulted on 

29.06.98 Sri Pradanna Kr. ]s the then Postmaster Manga].doi 

R.O. ( now retired ) in the presence of staff and police arres-

ted the applicant on the basis of PIR lodged to the police and 

chargeaheeted against applicant after pollee inquiry and sent 

for trial before court of law . The C .J .M • convicted applicant 

and hence disciplinary action was taken as per provisions of 

Govt. of India's instruction no.2(a) Ci) of Ra le 19 of CCS(COA) 

Rule 1965, and passed the order of compulsory retirement of 

applicant. 

That with regard to para 4.16, of the applicatton 

the respondents beg to offer no comments. 

That with regard to the statement made in para 

4.17 9  of the application the respondents beg to state that 

action is not arbitrary. Action Is taken as per Ruls. 

That with regard to the statement made in para 4.18 9  

of the application the respondents beg to state that he is not 

entitled to get any legal expenses. 

19 • 	 That with regard to para 4.19, of the application 

the respondents beg to state that it will not be regular to 

set aside the order. 

20. 	 That with regard to the statement made in paras 

5.1 to 8.2 9  of the application the respondents beg to state that 

the disciplinary authority taken action for violation of Bu.les 

and conduct as per provisions of Rules. His appeal is still 

under consideration. 
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2 	9. 

I, Shri744 41 (5A1)Th 	k((?-CY? , pre sent ly 

working as 	.4/h- DT"n 
kv )  be Ing duly 

awthorised and competent to sign this verification, do hereby 

solemnly affirm and state that the statements made In para 

are true to my 1owLedge and belief and 

those made in pars 	being matter of records, are true 

to my information derived therefrom and the rest are my humble 

submission before this Hon 'ble Tribunal • I have not suppressed 

any material facts. 

And I sign this verification on this 	th day of 

September, 2003. 

J~v 
CUMant  - el clw~ 

Supdt of Post Offices 
Darrang Division 
Tezpur-784001 
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IN THE CENT 	 TIV TRIBUNAL 
/ 

GUVIAHATI B ENCH AT GUWAHATI. 

' c4 

O.A. No. 152/2003 

W. Jalalluddiri Ahrned 

..AppliCant 

—Versus- 

Union of India & XJrs., 

Respondents. 

(EJ0INDER TO THE WRITTEN STATEMENT FILED 

BY THE RESPQ\JDENTS) 

The above—named Applicant begs to file his 

Re—Joinder as follv :- 

That a copy of the written statement has been 

served upon the Applicant and having undéstood 

the contents thereof give rejoinder to the same as 

hereinafter. 

That save and except what has been specifically 

admitted all other statrnents made in the vritten 

statements are deemed to have been denied, 

That the statements made in Brief History 

of the case is not wholly true hence denied by the 

Applicant. it is not true that on 29.6.98 the 

Applicant physically assaulted Sri P.K.Das and it is 

also not true that Disciplinary action was taken 

as per Govt. of Indias Instructions and OS(LCA) 

Rules, 1965. Such statements are misleading hence 

contd.... 
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denied by the Applicant. It Is also true that 

Applicant filed an appeal but it is now about 

3 years the same is pending hence safely can be 

assumed the same has not been considered arbitrarily 

in just manner. 

That the averrnents made in paragraph 1 to 20 

are not wholly true hence denied by the App1icnt. 

That while suspending, compulsorily retiring the 

Applicant no Rules were followed by the Respondents, 

all was done in most arbitrary and unjust manner without 

doing any subjective assessment of the service record 

of the Applicant hence purported opinion forming 

to retire, the Applicant is liable to set asidd and 

quashed with all consequencialbenefits, costs 

of the suit, compensation etc. 

That the applicant states that S.29 of part VIII 

of the CcS((;CA) Rules, 1965 provides that the Appellate 

authority, within six months of the date of the order 

proposed to be revised, may at any time, eitrr on his 

or its own motion or otherwise, call for the records 

of any inquiry and revised any order made under 

these rules . . . . . . . . . . . . . . . . . . . 

Confirm, modify or set aside the 

ord er. 

Confirm, reduce, enhance, or set aside' 

the penalty imposed by the order, or impose any penalty 

where no penalty has been imposed. 

contd.. 
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6. 	That in the instant Case, tnouse the appiicaht 

is acquitted by the learned Court, keeping him unde' 

retirement is contrary to rule of law, biased, arbitrary, 

unjust flence impugned order is liable to beset asid 

and quashed with all conse4uential benefits. 

VERIFICATION 

I, Shri Jalalludh) gOfl of Late Karnaluddin, the 

instant Applicant in the case, do hereby verify that 

the contents of paras 1 to 6 are true to my knowledge 

and the statements made in paragra.Dhs 5 and óare my 

humble submission before the Hon'ble Tribunal. I have 

not suppressed any material facts. 

I sign this verifidation on this the 19th day 

of December,. 2333 at Guwahati. 

Declarant - 

(Sri Jalalludin Ahmed) 

H 


